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INTRODUCTION

In view of the recent amendmemade in the Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis onfeveay covering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to thde€ontrol

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

1% MARCH , 2019
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THE PATENT OFFICE
KOLKATA, 01/032019
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kol kata-patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents A@,/Q
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Callgr of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.

The Patent Office Journal No. 09/2019 Dated 01/03/2019 8975


mailto:cgpdtm@nic.in
mailto:chennai-patent@nic.in
mailto:mumbai-patent@nic.in
mailto:kolkata-patent@nic.in
mailto:delhi-patent@nic.in
http://www.ipindia.nic.in/

spom=1bro

bnXx vp s

5P

t [ st gpdy 91082019
ot Hpatgm

goteyrh p R
yien X uput bphe 6 ubig

HE pt nug N dt vt N

oy hb*@?nt:p

1l [tupu: mpuoy piot tghsmt b 4 bnt upy rugFihsrt vr
By b ebwr 1 eaxnsnrbaldsshh , PIrP B e pPagX
naxgibg vt Wafiahd nifide  hMiha rprl)r v xk pu
n#fi e F L0 aXxeibsad -§400 Q3L p ny#inxg>s sy, Y hnti xhsr [
df:x (93 23 24123311 sep b
up: 941 232 24123322 £ -2600032.
®. B n scgpdtm@nic.in d [ :x (91)(44) 2250 2081 -84
up @ #91)(44) 2250 - 2066
8. p n schennai - patent@nic.in
x d eNENSI Ty KB § 8RSy Y
py Bdr dungiy o we Bt
5 be
2 |bn* upy rupthst vr S|bn* upy rugFihst U
t y & it Dregi thstuewulxupyg sp
naxygibsg vt wiahbd f y s thic bragiy
n#h e F L0 0Xxdibsnd -f400 037 #ihgb2h thn - xvf e sxnsHhix b
df:x 93 22 24137701 t [ 5t-gG0O91 , MUE p
up: 942 22 24130387 d[:x (91)(33) 2367 1943/44/45/46/87
2. A n sMumbai- patent@nic.in up : /Bax: (91)(33) 2367 1988
X ®sdvrmpure pon=[my 8 bHsp pnnpomysihp 9, ‘FPI']SkO'kata -patent@nic.in
N ofxpy¥BPobelif x>8# pASH
X  muFtpgd g N @
3 |bn* vpy ruFhst ur

f y s e Drggy

s %0 32, #in - x14, w9 tyge o -s1h0
075.
df:x (91)(11) 25300200, 28032253
up : #91)(11) 28034301, 28034302
8. p n sdelhi - patent@nic.in
it FpuivruyrsnY iy 8 Rbhbaovywdy |, u
€ ¥ oNHo SHE ru¥sHspn N o mypig

n*a,h=ay

dpnokf*xBHFHPE R

Hq:

p n ¥ #h vhetpx//www.ipindia.nic.in
www.patentoffice.nic.in

bnrPoyox pa7py ONXHhXH L[ B posx PROBy glanXthxr ] gx pR 006 upw o il

wd ptug [x 2 ¢ DA p uController of Patents

yoyn t by diifF ek o +t [yt 8B pd upus sppp

The Patent Office Journal No. 09/2019 Dated 01/03/2019

pupdi i *d bin* wputspptsbpd upunsphtigen?
Ly om o NP

Yy perntn e Whsiht gy [° ihb

8976


mailto:chennai-patent@nic.in
mailto:kolkata-patent@nic.in
mailto:delhi-patent@nic.in
http://www.ipindia.nic.in/

SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents AQ70 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Offioeyipuidished
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the PatentsAmendment) Act, 2005 and Rules thereunder on weekly basis onFaiday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being takemo publish all the patent applications under section 11(A) of the Patents Act.
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant angrmaDffice will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under section 118)(of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed maer under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/12/2017

(21) Application N0.201711043372 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : A DETACHABLE VEHICLE MOUNTABLE AIR PURIFIER FOR FILTERING OUTDOOR AIR

(51) International classification :F24F3/142 |(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHUDH VAYU LLP
(32) Priority Date :NA Address of Applicant :PLOT NO: 424, CMR BUILDING,
(33) Name of priority country ‘NA NEAR GOVT. PRIMARY SCHOOL, METRO PILLAR NO:
(86) International Application No ‘NA 138, GHITORNI, NEW DELHI- 110030 Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Amit Bhatnagar
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A DETACHABLE VEHICLE MOUNTABLE AIR PURIFIER FOR FILTERING OUTDOOR AIR The invention air
to provide a simple, convenient and effective method for purifying outdoor air. The system (100) can be widely populaxied
buses and official busise vehicles in cities, so that the influence of haze in the cities can be actively eliminated. A principle
system (100) includes a simple detachable air purifier which is mounted to the top of a motor vehicle, air flows intoethy tey
aid ofadvancing action of the motor vehicle and is purified by mesh layer (104) and cassette assembly (500), and then clez
exhausted. The system has the advantage that purposes of purifying the outdoor air and reducing the influence of the haze

achieved.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2018

(21) Application N0.201811004232 A

(43) Publication Date : 01/03/2019

(54) Title of the invention CHARGE RECIRCULATION AIR INTAKE MAIN FORD (CRAIM)

(51) International classification :F02B29/041|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MUKESH KUMAR VIDYARTHI
(32) Priority Date :NA Address of Applicant :38/1, E.W.S, NEAR BSNL OFFICE
(33) Name of priority country :NA HALDWANI, UTTRAKHAND -263139, INDIA Uttarakhand
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MUKESH KUMAR VIDYARTHI
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed is a combustion air charging apparatus (1) for diesel engimgsises an inlet (2f) and an out let (2g); a cylindrical pif.
(2c¢); plurality of pair of meshed discs (2a); insulating glasses (2b); nylon rubber(2d); and a hose pipe (2e) charathatiziee i
meshed discs being arranged so as to provide a gapdetineeach said disc and the each said pair wherein the each said dis
placed with alternative electrodes. Also provided is method for achieving maximum combustion into a diesel engine.

No. of Pages : ZNo. of Claims : 1.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811000825 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : AN ICBEMACHINE ROTATABLE ASSEMBLY AND HOUSING, AN ICEMACHINE ROTATABLE
ASSEMBLY, AN ICEEMACHINE, AND ASSOCIATED METHODS

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RamPrakash Sharma
(32) Priority Date :NA Address of Applicant :ESPACE 265 NIRVANA COUNTR
(33) Name of priority country :NA GURGAON 122018, HARYANA, INDIA Haryana India
(86) International Application No ‘NA 2)Vinay Sharma
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Ram Prakash Sharma
(61) Patent of Addition to Application Number ‘NA 2)Vinay Sharma
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An ice-machine rotatable assemlagd housing, comprising a first side wall defining a first elongate slot extending from an ed
the first side wall, and the rotatable assembly comprising: a rotatable member configured to move liquid toward an ice form
mounted with respect to the tging. The rotatable member including a first connecting part towards a first end of the rotatabl
member; and a first slide plate having a rail and a first side panel extending along a length of the rail of the filestes|itee rail of
the first slice plate being configured to be at least partially received by the first elongate slot, wherein: the first connectitigepi
rotatable member is moveable along the elongate slot to position the rotatable member in the installed position. idlb et =
mountable with its rail at least partially received by the first elongate slot. Figure 2

No. of Pages : ZNo. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201917006474 A
(19) INDIA
(22) Date of filing ofApplication :19/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : BILLIARD BALL STRIKING ASSISTANCE METHOD, BILLIARD BALL STRIKING ASSISTANCI
SYSTEM, AND PORTABLE ELECTRONIC DEVICE

(51) International classification “A63B2243/002 (71)Name of Applicant :
A63B37/00 1)SHENZHEN IMAGE TECHNOLOGY CO., LTD.
(31) Priority Document No :PCT/CN2016/0967¢ Address of Applicant :Room 201, Mingyuhuayuan Buildin
(32) Priority Date :25/08/2016 No.5 Guanlan Street, Longhua New District Shenzhen,
(33) Name of priority country PCT Guangdong 518110 China
(86) International Application No :PCT/CN2016/0967¢|(72)Name of Inventor :
Filing Date :25/08/2016 1)LI, Chuanbing
(87) International Publication No ‘WO 2018/035822
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A billiard ball striking assistance methodb#liard ball striking assistance system (240), and a portable electronic device (200)
billiard ball striking assistance method comprises: acquiring a photograph or video of a billiard tabletop (100) ansttikénall
action of the player (110) (81); analysing the photograph or video to detect a ball striking path corresponding to the action
player (S102); and, on the basis of the detected ball striking path, outputting ball striking assistance information (S103).

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711011146 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : A LEVER COMBINATION SWITCIASSEMBLY WITH INTEGRATED STEERING ANGLE
SENSOR

(51) International classification :B60Q1/147|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)MINDARIKA PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :Village Nawada Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distt. Gurgaon, Haryana 122004, India
(86) International Application No ‘NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Arun Kumar Arora
(61) Patent of Addition to Application Number  :NA 2)Manoj Kumar Jindal
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A lever combination switch assemk00) which comprises a top cover (40) and a bottom cover (80) forming an encapsulatic
having a ceaxial through hole to accommodate a steering column. A PCB sub assembly (70) comprising of a print circuit bc
accommodated in a receptacle fornethe bottom cover (80). A driving gear (20) and a plurality of pinions (30) are rotatably
disposed over the top cover such that a shaft portion of the pinions are exposed over the printed circuit board. A ISAS cove
employed to cover the driving gearcathe plurality of pinions. A magnet is disposed on each of the shaft portion of the plurali
pinions. [Figure 1]

No. of Pages : zNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/10/2018

(21) Application N0.201811038930 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : RECYCLABLE PE PACKAGING FILM WITH IMPROVED STIFFNESS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B32B

7/12
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)CONSTANTIA PIRK GMBH & CO.KG

Address of Applicant :PIRKMHLE 146 92712 PIRK

GERMANY Germany
(72)Name of Inventor :

1)Dr. Achim Grefenstein

2)Pragnesh Shah

3)Saket Jha

(57) Abstract :

The invention concerns a recyclablesdruded PE packaging film with a first laminate layer (4)of at least 60 vol% HDPE and
second laminate layer (5)of a hetgrioase polypropylene block copolymer witpayethylene content of-30 wt.% and a melting
point higher than 155°C, preferablyhigherthan 160°, the thickness of the second laminate layer (5)beingless than 5 um.

No. of Pages : 1No. of Claims : °
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201821025609 A
(19) INDIA
(22) Date of filing of Application :09/07/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : AN APPARATUS FOR OPENING TUFFS OF FIBRE MATERIALS USING PRESSURIZED
GASEOUS FLUID AND METHOD THEREOF

. . :FO2M|(71)Name of Applicant :

(51) International classification 61/00 | 1)Tarang J Sutaria
(31) Priority Document No :NA Address ofApplicant :G121 Swastik Society, Navrangpura
(32) Priority Date :NA |[|Ahmedabad Gujarat India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Tarang J Sutaria

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus and method for opening lumps and tuffs of fibre material in blow room of a spinning facility is di3tles#sclosed
method and apparatus use bursts of pressurized gaseous fluid which results in better opening of fibre lumps and reduoed ¢
breakage of the fibres. The gaseous fluid may be air or a gas or a mixture of air and gases. One or nsa2@®armdaged in one
more rows are used to direct one or more controlled jets of a pressurized gaseous fluid at the tuffs/lumps 210 ofifibenteate
through an opening 204 of at least one chamber 202, which results in opening of thestuilénand more opened tufts of fibre
well as in separation of foreign material trapped in the lumps. The controlled jets of the pressurized gaseous fluair,sucly he
bursts of short durations.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821025610 A
(19) INDIA
(22) Date of filing of Application :09/07/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : METHOD AND PROCESS FOR HOMOGENOUS MIXING OF TUFTS OR LUFFIBRE
MATERIALS USING BURSTS OF PRESSURIZED AIR OR GAS OR THEIR MIXTURE.

. . :DO1CG|(71)Name of Applicant :

(51) International classification 9/00 1)Tarang J Sutaria
(31) Priority Document No :NA Address of Applicant :€121 Swastik Society, Navrangpura
(32) Priority Date :NA |[|Ahmedabad Gujarat India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Tarang J Sutaria

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus and method for controlled and targeted filling of different fibre materiafaufttple chambers in blow room of a
spinning facility is disclosed, which use bursts of pressurized gaseous fluid which additionally provide opening ofgbemtim
removal of foreign matters. One or more openings 204 provided adjacent a plurdtigndders 202 are used for feeding the fibre
material and at least one nozzle 206 is used to direct bursts of short duration. Bursts of the pressurized gaseouhitting theon
fibre material direct the fibre material to a desired chamber such th#trthenaterial is spread out and filled into the desired
chamber. A selector 210 is used to open a required opening 204 to let fibre material come in, and to activate a relgu@gl too:
direct bursts to the incoming material and throw it to a desgghchamber 202.

No. of Pages : zNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/07/2018

(21) Application N0.201821025611 A

(43) Publication Date : 01/03/2019

(54) Title of theinvention : METHOD AND APPARATUS FOR SELECTIVELY INJECTING FIBRE MATERIAL FROM

MULTIPLE CHAMBERS INTO A SINGLE CHAMBER

:DO1CG|(71)Name of Applicant :
. s 13/00 | 1)Tarang J Sutaria
(51) International classification D01G Address of Applicant :€121 Swastik Society, Navrangpura
23/00 |Ahmedabad Gujarat India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Tarang J Sutaria
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus 200 anmdethod for selectively injecting fibre material from multiple chambers into a single chamber in blow roc
spinning facility is disclosed, which use short duration bursts of pressurized gaseous fluid from nozzles 208 locatetb adjace!
openings 206 mvided in each of the plurality of chambers 202, each chamber 202 holding a different type/batch of fibre ma
evacuate predetermined quantities of fibre materials from different chambers 202, and eject the evacuated materiahgnto a r
chamber204. Duration/frequency of the short duration bursts is controlled to evacuate the predetermined quantities from dit
chambers. The bursts of the pressurized gaseous fluid also enable opening of the fibre material and spreading thesjeted
the mixing chamber 204 resulting in cleaning and better mixing of the fibres.

No. of Pages : ZNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821025612 A
(19) INDIA
(22) Date of filing of Application :09/07/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : A METHOD AND APPARATUS FOR FINE MIXING OF FIBRE MATERIALS

:DO1CG|(71)Name of Applicant :
. . 13/00 | 1)Tarang J Sutaria
(51) International classification D01G Address of Applicant :€121 Swastik Society, Navrangpura
23/00 |Ahmedabad. Gujarat India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Tarang J Sutaria
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus 100 ardethod for fine mixing of fibre material is disclosed, which use short duration bursts of pressurized gas
fluid from nozzles 110 located adjacent to openings 108 provided in each of the plurality of compartments 106, to whicbfmi
fibre materialof different types/grades/batches gets distributed on being fed from a hopper chamber 104. Short duration bt
gaseous fluid from nozzles 110 evacuate the fibre material from the compartments 106 through the openings 108 andathro
mixing chanber 102 in criscross directions thereby resulting in fine mixing of the fiber material without breakage of fibres as
case with conventional method and machines that depend on spiked rollers. Short bursts of pressurized gaseous flitiith also
separation of fibres and loosening of trapped foreign matter, leading to cleaning of the fibre material, and better timéing of
separated fibres.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201921004159 A
(19) INDIA
(22) Date of filing of Application :02/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : SYSTEM FOR MONITOR AND CONTROL PLANT GROWTH ENVIRONMENT PARAMETERS
PLANTATION AREA

:A01G|(71)Name of Applicant :
. s 7/00 1)DR. PRATIBHADEVI TAPASHETTI
(51) International classification A01G Address of Applicant :#23, Shubh Easter, openior Mont
9/00 |Fort school, Patel Nagar, Raisen road, Bhopal Madhya Pradt
(31) Priority Document No ‘NA |India
(32) Priority Date :NA 2)PROF. DR AKASH SAXENA
(33) Name of priority country ‘NA 3)DR.ABHIJEET GUPTA
(86) International Application No :NA [(72)Name of Inventor :
Filing Date :NA 1)DR. PRATIBHADEVI TAPASHETTI
(87) International Publication No " NA 2)PROF. DR AKASH SAXENA
(61) Patent of Addition to Application Number ‘NA 3)DR.ABHIJEET GUPTA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The disclosed invention relates a system for monitor and control plant growth environment parameters like light, temperatu
humidity in plantation area of the plaMore particularly, the objective of the present invention is to present a systemrfitomamd
control plant growth environment parameters like light, temperature, humidity in plantation area of the plant accomling to th
requirement of the plant and the machine learning of the system. Theawidroller based microprocessing unit cotgrand
monitors different environment parameters of a plantation area according to the required type or condition of the plzordargl
to an adaptive machine learning algorithm, using the plurality of sensors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004167 A
(19) INDIA
(22) Date of filing of Application :02/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : PREDICTIOBASED INTELLIGENT HEALTHCARE MODEL USINGDIAGNOSTIC DECISION
SUPPORT SYSTEM

. . :GO6F|(71)Name of Applicant :

(51) International classification 19/00| 1)Uttara Dhananjay Gogate
(31) Priority Document No :NA Addressof Applicant :RL-83, Pranay, Milap Nagar, MIDC
(32) Priority Date :NA |Residential Zone, Dombivali(east), Dist. Thane, MS, India 42
(33) Name of priority country :NA |Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Uttara Dhananjay Gogate
(87) International Publication No :NA | 2)Dr. Jagdish Wasudeorao Bakal
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The IntelligentDiagnostic Decision Support System {[@5S) comprises the Prediction Analysis Model (PAM) and Parametric
Database Model @®DM). PAM is based on the mathematical rblesed engine. It is designed to extract the diseastic
parameters to diagnodeetparticular disease. To access the significant information from the large medical data setgte K
algorithm is used to classify the information with respect to custaae attributes. The supervised machine learning approach
to the train the dta set of decision support system. ThereforeDES system forecasts the useecific treatment considering evel
patient as a separate use case. To develop such KRDM, the parameters like age, BP, sugar level, O2, bone marrow, EC(
EEG, RESP, SR, BT, HR, BG, triglyceride, CBC, uric acid, DNA, etc. are useful to embed the wisdom into values that are !
use in the PAM model. The PDM system operates in two modes namely, Paranbeteed Decision System-(S); if the disease
not in thelist of curable diseases with cord cells and Cord-Gadled Decision System (€IXS) to operate the patient. InDS, the
decision is made on the basis of patientsE health ebthessbi
decision is directly proportional to a number of such cases handled by the particular practitid8esyfem will be the right
resolution for accomplishing the prcised decisions. IRIIX; another way to heal the disease is to match the cord cellesaitipthe
other relevant donor if essential.-IDSS is a softwarbased simulation model to project the correctness of the proposed methc
internet of things (IoT) technology helps to collect the-teaé sensor readings and to store on the cltagge to access it anytim
and anywhere across the globe. The innovativeness lies in terms of predictive analysis approach and use of stem &mil sam
training the data set to forecast the probability of occurrence of disease and severity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/02/2019

(21) Application N0.201921004235 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : MOSQUITO BITEREVENTION OIL FOR EXTERNAL USE

:AO1M |(71)Name of Applicant :
. . 1/00 1)RELIANCE FORMULATION PVT. LTD.
(51) International classification AOIN |  Address of Applicant :7/A, GIDC ESTATE, PHASH,
43/00 [VATVA, AHMEDABAD -382445, GUJARAT, INDIA Guijarat
(31) Priority Document No :NA [India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SURENDRAKUMAR PRAKASHCHANDRA SHARMA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract: Non sticky no stain oil based mosquito repeltanprevent mosquito born decease.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921003607 A
(19) INDIA
(22) Date of filing of Application :29/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MULTIFUNCTIONAL REPELLENT APPARATUS

(71)Name of Applicant :
1)Dr. VIKAS PARE
Address of Applicant :EDUGUIDE CONSULTANCY PVT.
:BO5B|LTD., VARDHMAN CITY PATEL NAGAR RAISEN ROAD

(51) International classification 15/00 [462021 ,BHOPAL, MADHYA PRADESH INDIA Madhya

(31) Priority Document No :NA |Pradesh India
(32) Priority Date ‘NA 2)TARAKANT
(33) Name of priority country ‘NA 3)PROF PRAGYAN JAIN
(86) International Application No ‘NA 4)DR. MUKTA BHATELE
Filing Date ‘NA 5)Dr. ASHISH MISHRA
(87) International Publication No *NA 6)Dr. PARSHU RAM PAL
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr. VIKAS PARE
(62) Divisional to Application Number ‘NA 2)TARAKANT
Filing Date ‘NA 3)PROF PRAGYAN JAIN

4)DR. MUKTA BHATELE
5)Dr. ASHISH MISHRA
6)Dr. PARSHU RAM PAL

(57) Abstract :

Disclosed is a multifunctional repellent apparatus to détextz ar dous gasesE | eaks and prot
apparatus comprises a furhstlaped handle unit, vertically elongated portion, threaded pointer unit, inner shaft, balance pairs
sensor unit, a sensor unit, and radiation urtie Vertically elongated portion enables the user to hold and twist the-&haped
handle unit in an upright position on a planar surface. The vertically elongated portion comprises a top end and bdtiem end
threaded pointer unit penetrates the planaface. The inner shaft is rotatably coupled with the threaded pointer unit to penetri
planar surface. The balance pairs vertically balance the threaded pointer unit and inner shaft during penetratioruofgkanahe
gas sensor unit detegases. The sensor unit detects the twisting and triggers the radiation unit to emit radiation and create
predefined zone to repel the reptiles.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/01/2019

(21) ApplicationN0.201921003689 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : A WEARABLE IOT ENABLED DEVICE, WITH CROWDSOURCING UTILITY AND METHOD

THEREOF

:GO8E
25/00
HO4L

29/00

(51) International classification

(71)Name of Applicant :
1)Dr Amrit Dixit
Address of Applicant :Plot No. 393/11, Ward NoPLlshpak
Nagar, Junwani Road, Bhilai, Durg Chhattisgarh, India
Chattisgarh India
2)Dr Rakesh Tripathi
(72)Name of Inventor :

(31) Priority Document No ‘NA .
(32) Priority Date ‘NA 1)Dr Amrit Dixit .
o : 2)Dr Rakesh Tripathi
(33) Name of priority country ‘NA 3)Prof. (Dr.) Nitin M Nagarkar
(86) International Application No :NA A 9
Filing Date ‘NA 4)Dr. Anu Nagar_kar
(87) International Publication No :NA S;E;Ofsr(lggr)“STr:lr'S;r:l/ erma
(61) Patent of Addition to Application Number ‘NA g p
Filing Date ‘NA 7)Dr. Saikat Majumder
(62) Divisional to Application Number ‘NA BMr. Rupesh
Filing Date ‘NA 9)Mr. Aditya Qupta
' 10)Mr. Randhir Kumar
11)Mr Harsh Bajpai
12)Ms Shwetima Sakshi
(57) Abstract :

A wearable 10T enabled device comprising network interface circuitrgdeive crowdsource data from a plurality of source devi
a processor coupled to the network interface circuitry; and one or more memory devices coupled to the processor, configur
conducting a rule based inference analysis of the crowdsourcemdbgtect an emergency condition that is relevant to a user;
personalize a warning of the emergency condition to the user based on one or more user preferences; and sendingoxka the
interface circuitry, the personalized warning SOS signal tovaanktdevice associated with the user.

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 09/2019 Dated 01/03/2019 8993



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/01/2019

(21) Application N0.201921003887 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : SYNERGISTIC COMPOSITION WITH ANPROLIFERATIVE ACTIVITY

:A61K|[(71)Name of Applicant :
. . 31/00 | 1)Shashvi Remedies (OPC) Private Limited
(51) International classification A61K Address of Applicant :Sri Radha Parthasarthi, ¥801,
36/00 |Mahaavir Heritage, Plot No. 3, Sector 35G, Kharghar, Navi
(31) Priority Document No :NA [Mumbai- 410210, Raigad, Maharashtra, India. Maharashtra |
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)BANSAL, Ashvany Kumar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aspect of the present disclosure provides a synergistic composition that exhibitspaolidertative activity, the composition
including: therapeutically effective amount of MustéBilassica Spp.); and therapeutically effective amount of Cow urine (Gorr
In an embodiment, the composition includes Mustard (Brassica Spp.) in an amount ranging from about 0.25% to about 99.
weight of the composition. In an embodiment, the cositmn includes Cow urine (Gomutra) in an amount ranging from about (
to about 99.75% by weight of the composition. In an embodiment, the composition further includes therapeutically eftaative
of any or a combination of: an extract of turmeain,extract of myrrh, an extract of lavender, an extract of chamomile, and
germanium or analogue thereof. The composition further comprises camphor and bees wax and any other natural, syntheti
pharmaceutically accepted excipient or combination thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2019

(21) Application N0.201921004001 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : USE OF BIPRODUCT AS MULTIEFFECTIVE RUBBER COMPOUNDING AGENT

:C08K|(71)Name of Applicant :
. . 3/00 1)SANTOSH CHANDRAKANT JAGADALE
(51) International classification CO8K|  Address of Applicant :INDIAN RUBBER MFRS.
5/00 |RESEARCH ASSOCIATION, PLOT NO.254/1B, ROAD NO-
(31) Priority Document No :NA |V, WAGLE INDUSTRIAL ESTATE, THANE400 604,
(32) Priority Date ‘:NA |MAHARASHTRA, INDIA. Maharashtra India
(33) Name of priority country ‘NA 2)DR. RAVINDRA P CHAVAN
(86) International Application No ‘NA 3)DR. RAJKUMAR KASILINGAM
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)SANTOSH CHANDRAKANT JAGADALE
(61) Patent of Addition to Application Number ‘NA 2)DR. RAVINDRA P CHAVAN
Filing Date ‘NA 3)DR. RAJKUMAR KASILINGAM
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In a preferred mode of the invention it is provided that lignin is being used as an additive for rubber compasaiting carbon
black an additive up to 10 phr, the lignin addition dose not compromises the properties of the rubber compositions$urtiecole
the carbon black useful from the environment and health Pont of view; in addition the cost incutregfoduction of rubber
composition is less as the lignin is cheaper than the carbon black; In addition, it is provided that lignin is workaugeletor,
and reduce the curing time required to make an product. This is useful to increase ptgdcatiie used to reduce existing dos:
of carcinogenic accelerators and thus helps the society to reduce pollution ; in addition the cost incurred for thenproaduntier
composition is less as the lignin is cheaper than the accelerators useleninglustry; 20

No. of Pages : zNo. of Claims : 1!

The Patent Office Journal No. 09/2019 Dated 01/03/2019

8995



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2018

(21) Application N0.201821036447 A

(43) Publication Date : 01/03/2019

(54) Title of theinvention : A MULTISTAGE PUMP WITH AXIAL THRUST OPTIMIZATION

:FO4C
1/00

F04D
29/00

(51) International classification

(71)Name of Applicant :
1)KSB TechPuvt. Ltd.
Address of Applicant :KSB Tech Pvt. Ltd, 2nd floor, Godrt
Castlemine, Bund Garden Road, Pune 411 001, Maharashtre

(31) Priority Document No :NA |Maharashtra India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)GOUTAM SARKAR
(86) International Application No ‘NA 2)KIRAN JAYANTILAL OSWAL
Filing Date ‘NA 3)SHRUTI LOVEENA DAMODARA N
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A multistage pump (100) with axial thrust optimization is disclosed. The multistage pump (100) includes a pump discHarge
(101); and a bypass system (102) coupled to the pump discharge nozzle (101). The bypass systetnd&62) throttle valve (10
operatively coupled to the pump discharge nozzle (101), and a bypass line (106) provided within the multistage pung (100

bypass line (106) being coupled to the throttle valve (104) and a clearance gap/iBeein the clearance gap (§ds configured
to receive a balancing flow through the bypass line (106) for increasing a pressure in the clearanegfgapX@Béthru st

optimization. To be published with Fig. 3 and Fig. 5
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/02/2019

(21) Application N0.201921004917 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : TUNNEL MARKER DEVICE FOR SMALL INCISION CATARACSURGERY

:A61B|(71)Name of Applicant :
. . 90/00 | 1)Dr Natwarsingh Pradeepsingh Parihar
(51) International classification A61B Address of Applicant :1/A, Gruhkul housing society, M.1.D
17/00 |Area, Jalgaon425003, Maharashtra, India Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr Natwarsingh Pradeepsingh Parihar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a tunnel marker device (1€fY)small incision cataract surgery. The tunnel marker device (100) comprises an elo
rod shaped handle (10) having a first end (12) and a second end (14). Specifically, the lower portion of the secorfdremslt{it
base (14a) for the handle (10he tunnel marker device (100) further comprises a means (20) for making scleral imaisian
proximal end (22) and distal end (24). The proximal end (22) of the blade (20) is attached to the handle (10) at atpaipiime jin:
second end (14). Finer, the means (20) for scleral incisicomprises a flat base (26) and a sharp tip (28) extending downward
from distal end (22) of the flat base (26). Figure 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005003 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : A SOLAR OPERATED APPARATUS FOR GRAIN DRYING

:F26E|(71)Name of Applicant :
. I 3/00 | 1)Himanshu Kishor Dhande
(51) International classification F26B Address of Applicant :Jakihil, Survey No. 127, Swapagri
25/00|society, Walhekarwadi Road, Chinchwad, Pune. Maharashtr:
(31) Priority Document No :NA [India
(32) Priority Date ‘NA 2)Pravin Balkrishnaji Khope
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Himanshu Kishor Dhande
Filing Date ‘NA 2)Pravin Balkrishnaji Khope
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a solar operapgératus for grain drying for the preservation of the food. It comprises of solal
collector (reflector), adjusting slot, connector, air heater chamber, stand, drying chamber, helical screw assembidperdied
hose pipe. The entire structure ipgarted on a stand. The stand is made up of mild steel square bar and drying chamber alo
helical screw assembly are thread bolted to the square mild steel bar. Air heater chamber is also thread bolted tal¢hef diogvn
stand. Solar collectoréflector) is clamped to air heater with the help of screw. A connector is provided on a frame to adjust
of solar collector (reflector) by adjusting its position in adjusting slot. Hot air of air heater is passed through ¢heiamboze pipe
to the drying chamber to dry the food grai@sains need to be dried, inserted through the trapezoidal hopper provided on the
surface drying chamber. Grains are forwarded through the helical screw assembly which is rotated manually with thentikelp «
Exit for food grains is provided on the lower side of the drying chanhibéhis innovation, the heated air from a separate solar
collector is passed through a grain bed, and at the same time, the drying cabinet absorbs solar energy diredtig tieftecibr.
The dryer exhibited sufficient ability to dry food items reasonably rapidly to a safe moisture level and simultaneusigstaen
superior quality of the dried product.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201921004619 A
(19) INDIA
(22) Date of filing of Application :06/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : DUST AND WATERROOF PLASTIC ELECTRIC AND ELECTRONICS ENCLOSURE

:HO2C|(71)Name of Applicant :
. . 3/00 1)Paresh D Mistry
(51) International classification HO2B |  Address of Applicant :E1, NEW GAJENDRA PARK
1/00 |SOCIETY,AJAY 5, OPP NEW RTO, VASTRAL ROAD,
(31) Priority Document No :NA |AHMEDABAD. 382415. GUJARAT. INDIA Gujarat India
(32) Priority Date ‘NA 2)Ashish Patel
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Paresh D Mistry
Filing Date ‘NA 2)Ashish Patel
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present Invention relates Electronics Enclosure, where dustnilegater proof electrical enclosures are required to use jun
boxes, power distribution boards etc. The present invention is also use as solar junction boxes, machine panel bdgrdsetson
specially where metal enclosures are not to be used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004685 A
(19) INDIA
(22) Date of filing of Application :06/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : METHOD OEONSTRUCTING TISSUE ENGINEERED HUMAN EAR PINNA PROSTHESIS

. e :A61L [(71)Name of Applicant :

(51) International classification 27/00| 1)STEM PLUS BIOTECH PVT. LTD.
(31) Priority Document No :NA Address of Applicant :C/S NO. 1317/2, SANGLI MIRAJ
(32) Priority Date :NA |KUPWAD COMMERCIAL COMPLEX,NEAR SHIVAJI
(33) Name of priority country :NA |MAHARAJ PUTLA, BUS STAND ROAD, GAON BHAG,
(86) International Application No ‘NA |SANGLI,MAHARASHTRA,INDIA, PIN CODE: 416416

Filing Date :NA |Maharashtra India
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. MEGHNAD GANESH JOSHI

Filing Date ‘NA 2)MR. SHASHIKANT RAVASO DESAI
(62) Divisional to Application Number ‘NA 3)MR. NILESH CHATUR BHAMARE

Filing Date ‘NA 4)DR. KISHOR RAGHUNATH TARDALKAR
(57) Abstract :

The embodiments here in disclose a method of preservation of human size ear pinna using decellularideavgeatar pinna.
Current reconstructive surgery of the entire ear pinna remains one of the biggest challenges for the plastic surgeenginéssa
ear pinna has been proposed as an alternative to overcome to recent limitations in ear recosstgestvguch as repetitive surge
biocompatibility, in vivo cartilage regeneration, donor limitation and maintenance of reconstructed pinna. In the pessgohjrwe
report for the use of unique chemical and enzymatic decellularization technitpet.dEfdecellularization process on ear pinna
cartilage scaffold were characterized by hematoxgtisin (H/E), diamidiné-phenylindole (DAPI), massons trichrome, alcian bl
(AB) staining and scanning electron microscopy (SEM) and mechanical testexgrmicellular matrix (ECM) analysis of scaffold
The results showed that developed protocol for decellularization of ear pinna cartilage scaffold shown complete retrueiallaf
components, without changing the properties of ECM. Ear pinna gertllecellularized scaffold biocompatibility monitor by in vi
animal models (albino Rat) grafting. Implanted ear pinna showed biocompatibility and its recellularization confirmeddARH/E
massons trichrome, AB staining, toludine staining, SEM, meéchhbiesting, IHC of vascular associated protein (VAP+) and CD.
expression was a specific vasculogenesis and angiogenesis expression in the transplanted scaffold. The results shawveed tr
recellularized scaffold shown significantly recovered chioogte and maintaining properties of ECM. The method is unique ant
for decellularized biocompatible scaffold that was successively recellularized in vivo. It has been also proved thatidedediat
pinna scaffold was biocompatible in vivo, abberuitment of chondrocytes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004686 A
(19) INDIA
(22) Date of filing of Application :06/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : SYNTHESIS PROCESS OF COMPOSITE ARTIFICIAL SKIN BIOINK FOR 3D BIOPRINTING A
WOUND HEALING APPLICATIONS

. . :A61L [(71)Name of Applicant :
(51) International classification 27/00| 1)STEM PLUS BIOTECH PVT. LTD.
(31) Priority Document No :NA Address of Applicant :C/S NO.1317/2, SANGLI MIRAJ
(32) Priority Date :NA |KUPWAD COMMERCIAL COMPLEX,NEAR SHIVAJI
(33) Name of priority country ‘NA |MAHARAJ PUTLA,BUS STAND ROAD, GAON
(86) International Application No :NA |BHAG,SANGLI,MAHARASHTRA,INDIA, PIN CODE: 41641€
Filing Date :NA |Maharashtra India
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. MEGHNAD GANESH JOSHI
Filing Date ‘NA 2)MR. SHASHIKANT RAVASO DESAI
(62) Divisional to Application Number ‘NA 3)MISS. SWAPNALI DHANAJI JAGADALE
Filing Date ‘NA 4)MR. NILESH CHATUR BHAMARE
(57) Abstract :

Abstract: The embodiments here in disclose a metfigginthesis and manufacturing of skin bioink for 3D bioprinting. The
decellularized skin of chicken or porcine was digested usinglN NaOH or HC1 or H2S0O4 at 60 to 120°C. The digested giih
range of 4 to 8. The wataoluble synthetic polymer PV to 20 % ) was added to slurry, followed by 10 to 20 % PGA, followe
natural polymer gelatine (1 to 10 %) was crbisked. This bioactive components capable of spontaneously forming special
ultrastructure, crosknking comprises bioactive componenitde composite bioink comprising skin ECM and RP&A-Gelatine is
fabricated. Physicochemical characteristics of skin bioink are analysed. The pttysiiral characteristics comprises viscosity,
density, mechanical properties, swelling ratio, degradatial scanning electron microscope (SEM) imaging. Further,
biocompatibility of skin bioink was tested on chick embryo model. 3D printed skin showed cellular content after 6, 1@aasdri
check embryo. The scaffold showed no toxic effect to chick bledta attract cells in the skin. Histological analysis of 3D printes
skin showed presence of GAGs, and collagen. SEM imaging of biocompatibility study showed evenly distributed cells on th
graft. The 3D printed skin is without any antigenicity, ofifen reaction, biodegradable, nontoxic to the organism and high in sa
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(54) Title of the invention : MSIM: MULTIPLE MOBILE NO IN SINGLE SIM.

(71)Name of Applicant :
1)YUDHVIR SINGH RAJPAL
Address of Applicant :HO NO:904B, WARD NO.35,JANTA
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2)K. SRINIVAS
3)DR. D RAMAN (PROFESSOR CSE DEPT.)
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(57) Abstract :

Abstract Thignvention is to very useful upcoming technology by using Micro Multi SIM with increase in demand of cellular system isdedasis every person
wants to carry more than one SIM card to enjoy different services provided by telecom operator. Fer thés, tascarry multiple SIM cell phones .But there is lo
problem related to this kinds of cell phones .To overcome this problem we are develojstheQdrd . This single L5IM-Card has capability of handling multiple
network access. Means, we areviding single SIM in place of multiple where, different operator can store different network keys to access theiraespeciik.
Advantage to use this-8IM-Card is that, use of multiple SIM can be avoided. For this we have to make changeseérsofolidre as well as internal architecture
SIM card. The concept proves itself worth mentioning contribution towards wireless and mobile communication. Mobile pbelhphpaes as it is frequently cal
nowadays, have significantly revolutionizée way people communicate with one another. It has empowered a lot of people and has even made a lot of thir
because of its many features and capabilities. Dual SIM handsets have been around for a few years now. As of now femufetilens are manufacturing
dualltriple SIM card mobiles. China Mobiles are the leading vendors of this type. First time Nokia has released dualnSikileartito market According to the
surveys dual SIM card mobiles are disadvantageous and will stop warkjrane SIM card holder after certain time. The rapid growth in new Service we provi
have made mobile usage so simple. Several providers are bringing SIM cards into market at very cheap cost, sometimessfagkevarpee. Now days every
subscriler is having at least 5 to 10 SIM cards from different providers. In this paper, we proposed MNOS architecture; thesysdposed! help multiple SIM
card usage subscribers by activating all providers services onto a single SIM card
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(57) Abstract :

Abstract The Invention is needed in Indian society because of the India is very highly influence in this of any housés ebjeet provide the strongest this identification solution. The
invention is given a unique Ultra Viol&el to provide and identity the thief who is associated with the theft This invention will have a sensor which is attaeHedk@nd will give signa
to the control unit in case of opening it forcefully or with a master key or if the thief trigsa& in forcefully or any another way. The invented system received the signal, after recei\
signal from the sensor; the control unit will activate the nozzle through which the Ultra Violet Gel is sprayed to tifie thiefft gets a spray of ¢hunique UV Gel, the spray will last on hi
skin for a time period of about 2@onth to 34month. If a theft has happened and the Gel is sprayed to the thief, the invention will generate a unique identity ecgedgvthich will be

used to identifyhe thief. The unique code is given to the police department so that when the thief is caught, they can identify theuttiref biyn under UV light. If the UV Gel matches
with the unique code which was generated, then he is the thief which was tietetfae ft.
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(57) Abstract :

ABSTRACT TITLE:MUDRA GLOVES / MUDRA BAND This patent specification pertatosthe first ever MUDRA GLOVES /
MUDRA BAND, which eases the process of practising Mudra as they do not have to keep a constant check while doing Mt
band is designed to be user friendly and hassle free as it comprises Azal{8trdipd to hold thefingers in the required position fi
Apanavayu Mudra and special metal plate to help in keeping the fingers straight for Mudra. The universe is made ofrfteead,
fire, water, earth, space, and each of the five fingers is represented by oesedfldments. The MUDRA GLOVES / MUDRA
BAND is made fromBreathable Material.
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(57) Abstract :

ABSTRACT A DNA BASED METHOD FORVERIFICATION OF BOSWELLIA SERRA TA GUM AS ADULTERANT IN GUN
OLEO-RESIN OF COMMIPHORA WIGHTII BY EXTRACTION OF DNA OF HIGH QUALITY FROM THEM AND
DEVELOPMENT OF A PRIMER SET FOR ITS AMPLIFICATION Among the gtoteo-resins, guggul gum produced by C.
wightii is of great importance due to its immense medicinal value. C. wightii plant is in rare, endangered and threatened (RI
category in India. The production of this olesin in India is about 10 mt while the demand is about 1000 mt annually. Beside
importthe gap in the demand is filled by adulterating guggul gum with Salai gum produced by another plant species B. serr
these plants belong to family Burseraceae. The adulteration can be gauged from the fact that guggul gum is also rfgrred ¢
guggul i.e. guggul adulterated with Salai gum. The aroma of both the gum being almost similar and it is difficult toenotice th
adulteration. In this context, DNA based identification is most reliable and fast than the conventional morphological gptlysic
chemical approaches. The present invention relates to the development of genomic DNA extraction protocol-frteo gsins
and generation of plastid DNA region based markers used for amplification of extracted DNA to check adulteratieol®d-gegim
guggul obtained from C. wightii with Salai guofeo-resin of B. serrata. The method involves development of novel steps to ex
DNA and generation of a unique primer set for differentiation of C. wightii and B. serrata from extracted DNA. Thenpedsea i<
able to provide sufficient concentration of genomic DNA which can be used for DNA fingerprinting approaches.
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(57) Abstract :

ABSTRACT METHOD FOR PREPARATION OF A SUBSTRATE FOR GROWING SHALLOW ROOTED PLANTS In an er:
intensive research on plants for food, fibre, fuel, there is alaayed to grow them in limited as well as in confined area. Grow
plants require substrate. Institutions engaged in researches on plant in confined condition, and sometimes in operegrgss al
substrate to grow them. There are few organizatidfiag@eat and soil based substrates, but research workers and scholars fi
expensive. Soil provides support as well as nutrient to the plant, facilitating its growth and development. The medtka/substre
providing support to a growing plant shoulddds roots stationary retaining moisture and nutrients in a form easily absorbed
plant, permitting oxygen exchange in the rhizosphere (root zone). It should also provide adequate drainage so as &tqirever
logging, as well as a medium freepzthogens that could otherwise prove detrimental to the plant. Thus, substrate serves as
media for growing plants. However, addition of nutrients;dgents or minerals depends on the purpose of growing the particu
plants or crops and its cation. The present method involves the development of a substrate for growing shallow and mediur
plants grown for both commercial and experimental purposes. The present method of preparation of homogenized subatea
basin soil and farm yd manure (FYM) in the rate of 40 kg and 20 kg respectively will not only be cheap but-aksabie.
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In many industries and organization, liquid chillers are useatit@ the chemicals, milk, water etc. to have long life of that liquid
different applications at different time. Here, every chiller contain the copper tubing to supply the refrigerant fgrmiritiose. Bu
that copper tubing is very costlythaBS and it Es in direct and indirect cont a
required to replace which may cost higher. As a remedy of that SS strips can be welded on by seam welding to producé nt
path for the refrigerant outerda of the inner tank. To reduce the heat loss whole tank will be insulated either by vacuum or p
insulation and that will be covered by the outer cover tank for ease of handling and appearance point of view. Designdsimaul
for considering 1000 tlie tank capacity having 1.2m height, 1m inner diameter and 0.5mm thick, which is required to maintai
temperature at around 12°C by refrigerafit33a in less than 4 to 5 hours. This work is related with the selection of the refrige
design ad optimization of the numbers of round of the SS strip required to produce the desired chilling effect with outer and
tank, vacuum or puff insulation, time required for the chilling.
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(57) Abstract :

ABSTRACT AN AUTOMATED APPARATUS FORESTERIFICATION OF A LIQUIDLIQUID SYSTEMe Disclosed is an
automated apparatus for esterification of a ligigdid system wherein the resultant product is not essentially a solid product. /
provided is a method for manufacturing butyl acetate. Figure 1
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(57) Abstract :

Abstract of thdnvention Graphene is todays wonder material and it can be synthesized by many ways. To avoid toxicity gre
approach is more useful for biomedical applications. Her in this work graphene synthesized by using total green method, fL
characterized by AR, powder XRD and supported with TEM data. By suing this green graphene serendipitously we end up
qguinolino graphene buckyball (QGB). The QGB was characterized by SEM data and TEM data. The size of buckyball was
from SEM data is 13.5 micmeter. The structure of buckyball is with five membered seven rings together joined with each ot
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(57) Abstract :

SEMI-AUTOMATIC COTTON WICK MAKING MACHINE Abstract: Semiautomatic cotton wick machine is automates the

process of process of making round cotton wicks in very efficient manner. It includes AC single phasaupplyerMCB for powe
protection, ON/OFF switch, 12V DC power supply , limit switch for crank , speed control for Up/Down motor (crank) , speec
controller for spinning motor industrial Grade timer , Industrial grade Electromagnetic relay, DC motofotJpfDown
,collate,needles. Cotton wick is.made from spinning a cotton piece over a needle .The rotating cotton is guided fraon behinc
maintain diameter a cotton wick .Cotton spinning is done by using miniature DC motors for each head . The neopoirsoac with
sped controllers to set appropriate speed to spin the cotton . There MCB for protection & Power ON/OFF switch to turtioé&
. Industrial grade SMPS is used to convert 230V AC to 12V DC power, and there is Industrial grade timeoltthesgmning time
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(57) Abstract :

7. ABSTRACT OF THE INVENTION: The system which predicts whether the individual has any learning disability or not is
This prediction is based on the handwritten samples of the writer which are collected digitally. The major featurepreskctifor
of learning disability in the writer are velocity of the pen, acceleration of the pen, standard deviation in presstitbgej@dno etc.
The system is reliable, cost effective and user friendly. The system is mainly helpful to predict learnihiy dhistie early age of
the writer.
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(57) Abstract :

A drone for monitoring environmental parameter and pollutant paratoedsialyze the environment. It is built with pollutant
measuring sensors mounted on robotic arm under drone, which records the parameters with location and time. It is also ha
camera for capturing the current scenario of forest, city or unreachieblevhile recording parameters. Flying Nose drone recor
reattiime data like SPM, UV intensity, Co gas, Co2 gas, Nox gases, Sox gases Temperature, Humidity, Pressure, Altitude,
Time and Picture. Because of these data, Flying Nose is very tmefehdering model of any place and analyzing the environm
of specific places. The Flying Nose drone flies near to land. Therefore, Flying Nose drone receives accurateesuutigh data
than satellite. Flying drone data gets plot on map witbrombde for easiness in analyzing. The Flying Nose drone is having caf
to capture sample of air for further laboratory analysis of air. The sensor mounted robotic arm under drone can exéethe outs
vortex of propeller for accurate readings. édita can be accessed by authorized personnel with help of IOT connectivity.
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(86) International Application No ‘NA 1)DR. RICHA KOTHARI
Filing Date :NA 2)SOUMAYA MAKHIJA
(87) International Publication No " NA 3)NAZMIN HAQUE
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract The field of anticancer metallodrugs is dominated by platinum based compounds arzhileel $aNA paradigm, which
presumes that the mechanism of action of metallodelgs on direct DNA damage. The development of more efficient anticar
drugs with better selectivity and diminished toxic side effects is currently an area of intense research. With theaslyecelaping
compounds with a new mode of action in camigon to the established anticancer drugs cisplatin, carboplatin, and oxaliplatin
treatment of a broader range of tumors and with fewer side effects, many metal complexes were investigated in recetitgiea
tumor inhibiting properties New methased anticancer drugs may be able to widen the spectrum of treatable cancers, reduc
side effects, and overcome platinum resistance. Interest in bioorganometallic chemistry and the design of organomdsaitis ai
anticancer agents is currbnincreasing. In order to achieve a modified mechanism of activity, several approaches were cons
promising; e.g., the exchange of platinum centers by other metals, and conjugation of metallodrugs to proteins or dédwiidso
as targeting concéq A Process of Synthesis of Novel Copper (II) Complexes and their use there of as therapeutic agents is
In the present study a series of Cu (I) complexes of Schiff bases of hydrazones have been synthesized and characdytisd,
molar conductance, IR electronic magnetic susceptibility and powder XRD measurements and screened for various biologi
activities like antioxidants, and cytotoxicity. In Cu(ll) complexes 1:2 copper to ligand molar ratio was obtained froivahdakg.
The molar conductance data confirm that complexes areahectrolytic in nature. Based on the electronic and magnetic data, ¢
distorted octahedral geometry is ascribed for all the Cu(ll) complexes . Synthesized Cu (Il) complexes showed consiitierabl
anticancer activity against MCFcell lines and more pronounced antioxidant activity in the presence of DPPH. The present i
also relates to copper complex exhibiting invitro anticancer activity in mammalian breast cancer cell liife M@Foppr
complexes which act as superoxide radical (02) scavengers, is used in treating cancer by replacing the lost antiakydahicacti
characterizes tumor systems. The low molecular weight and lipid solubility of the copper complexes facilitateopeoietedt
membranes. Depending upon the specific type of copper complexes are used, treatment may result in decreased tumor gr:
increased survival of the host organism, decreased tumor metastasis or induced morphological differentiation ofaalscérbes
complexes used according to the invention include copper complexes, their solvates as well as mixtures thereof. A thethod
treatment of cancer using these copper complexes are also disclosed. The copper complexes, wislldevithiftpe structure,
have demonstrated their potential increasingly. Their coordination sites can be filled with various hydrazone Schihidase lig
which offer numerous possibilities to modulate biological and pharmacological properties by proper ligdimhselec
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006930 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention STENCIL FOR DRAWING INCLINED LINES

. e :G06T|(71)Name of Applicant :

(51) International classification 11/00| 1)WADEKAR HARSHAD DILIP
(31) Priority Document No :NA Address ofApplicant :Natekar Building 601, Flat No. 3, J. |
(32) Priority Date :NA [Road, Pulachi Wadi, Behind Sai Service Station, Shivajinaga
(33) Name of priority country :NA [Pune, State: Maharashtra, Country: India, Pin Code: 411005
(86) International Application No ‘NA [Mabharashtra India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No :NA 1)Hardik Sunil Bhandare
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT STENCIL FOR DRAWING INCLINED LINES The present disclosure discloses a stencil (100) for drawing incli
lines that can be continuous or dotted. The stencil (100) includes a frame (10) that has a plurality of inclined solisl (@& raact
solid segment (20) is made of at least one predetermined size and inclination angle and arranged such that a segn®iiged g
maintained between adjacently disposed solid segments (20) for introducing a tool for drawing inclined line®t®&pace b
adjacently disposed inclined lines is equal to width of corresponding solid segment (20). The frame (10) further coiitfigimed
with arrow marks (40) to draw line with arrow marks or only arrow marks, a measuring scale (50), at least ceedébiapattern,
numbers from 0 to 9 and/or alphabets. The stencil (100) is useful for engineers, draftsmen, architects, interior desigménsito
time and drawn uniform inclined lines.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201921007135 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : ADVANCED PORTABLE REFRIGERATION CHILLER

(71)Name of Applicant :

:F25C17 1Yy PRUDHVI

(51) International classification 5/00 Address of Applicant :RAMACHANDRA COLLEGE OF
F24F
5/00 ENGINEERING, NH5 BYPASS ROAD, VATLURU, ELURU

534007, ANDHRA PRADESH,INDIA Maharashtra India

(31) Priority Document No ‘NA

(32) Priority Date ‘NA g;gﬁi:ggﬁsﬁggﬁiN
(33) Name of priority country ‘NA 4)V.LAKSHMANA RAO
(86) International Application No ‘NA '

Filing Date ‘NA 5)K.BHA\/fANARAYANA
(87) International Publication No " NA (7f))\l>|zi13rrl1qeu%l_llr\l)/lentor '
(61) Patent of Addition to Application Number :NA '

Filing Date ‘NA 2)MADHU NARAYANA
(62) Divisional to Application Number ‘NA 3)S.HARSHA VARDHAN

Filing Date ‘NA 4)V.LAKSHMAN A RAO

' 5)K.BHAVANARAYANA
(57) Abstract :

This invention is a very powerfull and advanced of Every idea or ideology is developed from a problem or by a cleaoolsery
concept, faults in existed technology or methods. In this project a advaoitatle refrigeration chillers machine is developed to
produce cooling effect for liquids. Major problem we are facing in refrigeration process is we have to buy differerdategifger
different loads no one machine has the feature to operateaatdiffoads with same configuration for cooling the liquids. As sta
above existing methods to chill the liquid by 1. By dumgaegblock in to water 2. By using High capacity refrigerator By dumpi
ice blocks in to water we will make water to drop dhotiveir temperature, but ice handling and transportation is very difficult an
cost is high, this process is not hygiene. By using high capacity refrigerator for chilling 300 litres of liquid we neesi tioigh
investment, and also establish tirméigh, ultimately cost of chilled water during the period of supply is raised. To minimize th
problem of cost and to develop a process with compactable, we develop a hew machine which can chill 300 lit of watetimél
and less cost. This machibailt with vapour compression cycle. This machine has the flexibility to chill the liquids without
consideration of change in loads. For this purpose in the invention we design and develop a bulb evaporator as a attachme
refrigerator chiller in the lace of regular evaporators. This refrigerator machine has flexible bulb evaporator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007154 A
(19) INDIA
(22) Date of filing of Application23/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : AN EDIBLE COMPOSITION, A PROCESS FOR PREPARING THE SAME AND THICKENED N
WITH ENHANCED TASTE COMPRISING THE EDIBLE COMPOSITION

:A23L [(71)Name of Applicant :
. s 27/00| 1)ULHAS SHANKAR MANKAR
(51) International classification A23L Address of Applicant :Mankar Bangla, Maouli Sociedy, No
19/00 [1/27 + 20/7, Near Vitthal Mandir Karve Nagar, Pune, State:
(31) Priority Document No :NA |Maharashtra, Country: India, Pin Code: 411052 Maharashtra
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Ajinkya Vasant Shevale
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT AN EDIBLE COMPOSITION, A PROCESS FORREPARING THE SAME AND THICKENED MILK WITH
ENHANCED TASTE COMPRISING THE EDIBLE COMPOSITION The present disclosure relates to an edible composition
obtained from vegetables or fruits and caramelized sugar useful for the purpose of the preparing thitkebeithlmncomposition
includes a paste of at least one vegetable or fruit or combinations thereof, at least partially caramelized and granddas legst
one preservative, wherein the ratio of the paste to sugar ranges from 1:0.5 to 1:2 andithetthe preservative ranges from 0.(
to 2.0 % with respect to the total weight of the edible composition. The disclosure also relates to a process for peepdibiey t
composition and thickened milk there from. The edible composition of the prselasure can be used instead of khoa or in an
other preparation in replacement with the mixture of milk and sugar.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006404 A
(19) INDIA
(22) Date of filing of Application :18/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR CRUSHING FOOD WASTE WITH MULTIPLE SHAFTS AND
BLADES

:BO1F|(71)Name of Applicant :
. s 7/00 | 1)Arun Kanchan Chauhan
(51) International classification A47] Address of Applicant :Student of GTU, D2, 202, Anjani
19/00|Nandan Residency, Saniya Kande, Kharwasa Roiadioli,
(31) Priority Document No :NA [Udhna Surat 394210 Guijarat India
(32) Priority Date ‘NA 2)Sejal Satyabhushan Mishra
(33) Name of priority country ‘NA 3)Tarunbhai Sanjaybhai Nagpure
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Tarunbhai Sanjaybhai Nagpure
(87) International Publication No :NA | 2)Sejal Satyabhushan Mishra
(61) Patent of Addition to Application Number ‘NA 3)Arun Kanchan Chauhan
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method andystem for crushing the food waste comprising the blade assembly with connector, multiple shafts and blades
configured. The crushing of hard food waste to the fine slurry is carried out with four categories of blades. firstbjadees
blade which ats the hard food waste stuff into small piece; second blade is wet mixer blade which crush the small piece of 1
paste form; third blade is juicer mixer blade which are the sharpest blade to further mix the paste and prepare fine sidowyrth
blade arranged on the middle shaft is centre blade; where the centre blade is an ordinary blade. The use of multiyldEuts
for food waste crushing increases the efficiency & productivity and consumes less time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006525 A
(19) INDIA
(22) Date of filing of Application :19/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MODIFICATION OF FKM WITH ULTRA HIGHMOLECULAR WEIGHT POLYETHYLENE FOR
PHARMACEUTICAL HOSES

. . :C08L|(71)Name of Applicant :

(51) International classification 9/00 1)Gnanu G Bhatt
(31) Priority Document No :NA Addressof Applicant :Rubber Technology Department
(32) Priority Date :NA |Building No.7,L.D.College of Engineering Opp. Gujarat
(33) Name of priority country :NA |University, Navrangpura, Ahmedab&80015. Gujarat India
(86) International Application No ‘NA 2)Rupande N Desai

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)Gnanu G Bhatt
(61) Patent of Addition to Application Number ‘NA 2)Joel Lalucherian

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Hoses used in Pharmaceutical Industries are prone to enormous exposure to harmful chemicals in all three stateBguid. adi
gaseous; in addition from subjection to light, ultfalet radiations, atmospheric gases, climatic tempegand processing
temperature and pressure. The raw polymers used in the manufacturing of these hose may not be susceptible enough to s
vulnerable conditions and can henceforth turn to be catastrophic for the product. Earlier to withstand the daianttha near
vicinity Acrylonitrile butadiene rubber (NBR) was used to build the hose. Nowadays silicone rubber has replaced NBR on a
scale. Trial runs have ended up with minor success in case of Fluorocarbon rubbers. Here this project dentgifitation
technique, revamping the existing benefits of Fluoro elastomers (Viton or FKM) with an Ultra High Molecular Weight grade
Polyethylene (UHMWPE). This abatement involves the enhancement of high chemical resistance in viton due tmthefaddit
UHMWPE. Additionally, UHMWPE imparts low friction property to the hose thereby rendering the fluid in the hose to trans
more easily with lesser restrictions. The project involves modification technique along with the advantages in end use.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/02/2019

(21) Application N0.201921006592 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : MOTORCYCLEBOWERED MOUNTED HOSE REEL WATER MIST FIRE EXTINGUISHER HIC

PRESSURE TYPE
:A62C|(71)Name of Applicant :
. s 5/00 1)ASHOK VASANT SONDUR
(51) International classification A62C |  Address of Applicant :SURVEY NO. 100/5, AMBEGAON,
99/00 |PUNE411046, MAHARASHTRA, INDIA Maharashtra India
(31) Priority Document No :NA | (72)Name of Inventor :
(32) Priority Date :NA 1)ASHOK VASANT SONDUR
(33) Name of priority country ‘NA
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Title : MOTORCYCLESPOWERED MOUNTED HOSE REEL WATER MIST FIRE EXTINGUISHER HIGH
PRESSURE TYPE The Present Invention is a Fire Fighting Motorcycle which is a Composite Fire Fighting System, thatesdl i
with the Motorcycle Engine and connected to Water Tanks on the djoteritself through a Hose Pipe to a Fog/Jet gun capable
spraying water .This Fire fighting System can run on its own Water Tank capacity for about 6 minutes, If water is avbédable
replenished it can work for 30 minutes continuously. There re@gion for attaching foam tank. The pump and engine output is
coupled via quick power take off unit which is switchable. The Motorcycle engine can be switched over from Riding mede t
Fighting mode instantaneously, while the engine is running amdidghting operations can be started immediately on arrival at s
and thus saving precious critical time. This is the focal point of our invention. The fire fighting System is capabhguitbiig all
types of Fire i.e. A, B and C class fire. Thegent invention is capable of running on its own with the help of its Engine only.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821006688 A
(19) INDIA
(22) Date of filing of Application21/02/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : COOLING ARRANGEMENT FOR FURLELL STACK

. e :F16LC|(71)Name of Applicant :

(51) International classification 55/00| 1)KPIT Technologies Limited
(31) Priority Document No :NA Address of Applicant :Plot No. 35 & 36, Rajiv Gandhi
(32) Priority Date :NA |Infotech Park, Phase 1, MIDC, Hinjewadi, Pune, Maharashtr:
(33) Name of priority country :NA |411057, India. Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)PANDIT, S. B. (Ravi)
(87) International Publication No :NA | 2)LICHADE, Pankaj Kumar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a cooling arrangement for-eefustack that comprises a radiator block integrated into thecélie
stack assembly. The cooling systéanthe fuelcell stack comprises a conducting plate disposed betweendiethat has
provisions to allow flow of a coolant across it. Reaction gases come in contact with the coolant path, while remairie)fiognle
the coolant, and heat exchangewrs. The heated coolant then flows through the radiator block where it is cooled and then p
back into the fuetell stack for recirculation. The radiator block is designed to be part of thedilistack assembly and house the
fuel-cell stack. Ths design minimises any additional space required for the radiator block and also reduces the energy requi
pump the coolant due to reduction in physical distance. The radiator block also provides structural supporticethethei
assembly anderves as mounting pillars for end plates mounted on the radiator block.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821006752 A
(19) INDIA
(22) Date of filing of Application :22/02/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : IDENTIFICATION OF NOVEL PEPTIDES FOR DIAGNOSIS OF BRUCELLOSIS INFECTION It
HUMANS AND ANIMALS USING MRM TECHNOLOGY

(71)Name of Applicant :
. . :A61K| 1)Rajpal Singh kashyap
(51) International classification 39/00 Address of Applicant :Director,Research,Central India
(31) Priority Document No :NA [Institute Of Medical Sciences,88/2,Bajaj naljagpurl0
(32) Priority Date :NA |Maharashtra India
(33) Name of priority country :NA  |(72)Name of Inventor :
(86) International Application No ‘NA 1)Rajpal Singh Kashyap
Filing Date ‘NA 2)H F Daginawala
(87) International Publication No " NA 3)Aliabbas Hussain
(61) Patent of Addition to Application Number ‘NA 4)Payal Khulkhule
Filing Date ‘NA 5)Lokendra Singh
(62) Divisional to Application Number ‘NA 6)Prasad Thottethodi Subrahmanya Keshava
Filing Date ‘NA 7)Sneha M. Pinto
8)Saketh Kapoor

(57) Abstract :

The present invention discloses novel peptides from Brucella sp. with the use of Multiple Reaction Monitoring mass spectrc
(MRM-MS) which can be identified in animal and human infected serum samples. Identification of specific peptideseuniqu
to Brucella sp. offers twin benefits of developing suitable vaccines as well as rapid diagnostic tests. Targeted mastrgpectrc
assays were developed for 13 peptides (Table 1). Out of 13 peptides, 2 peptides were consistently idéwifidddted human ar
animal serum samples (Table 2). The novel peptides unique to Brucella sp. can be used as highly specific and nowettahyge!
diagnosis of brucellosis using MRM technology.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/01/2019

(21) Application N0.201921002870 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : AN ELECTROSTATIC GAS PURIFIER SYSTEM

:FO1N|(71)Name of Applicant :
. . 3/00 | 1)TANMAY SHARMA
(51) International classification FOIN|  Address of Applicant :LAKSHMI NARAIN COLLEGE OF
13/00 [TECHNOLOGY, EXCELLENCE, KHAJURI KHURD, RAISEM
(31) Priority Document No :NA |ROAD, PO, ANAND NAGAR, BHOPAL (M.P.) 462021 INDIA
(32) Priority Date :NA |Madhya Pradesh India
(33) Name of priority country ‘NA 2)ZAEEM KHAN
(86) International Application No ‘NA 3)JOSY GEORGE
Filing Date :NA 4)PUSHKAL BADONIYA
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)TANMAY SHARMA
Filing Date ‘NA 2)ZAEEM KHAN
(62) Divisional to Application Number ‘NA 3)JOSY GEORGE
Filing Date :NA 4)PUSHKAL BADONIYA
(57) Abstract :

Present invention relates to an exhaust gas/gas purifier system. More particularly, the invention relates to an etgrpstétar
system which can be placed to vehicles exhaust system for purifying air befoirey into environment. According to an
embodiment of the invention, there is provided a gas purifier apparatus for purifying exhaust gases, said system cooopgise
cylindrical tube comprising vertical projections on its inner circumference, essariruncated cones structure arranged within tt
cylindrical tube, perforated on its surface; a perforated circular plate arranged at exit end of the cylindrical tebat arftity end ¢
the cylindrical tube; wherein the truncated cones struettg@egatively charged and the vertical projections are positively char
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/01/2019

(21) Application N0.201921003278 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : THERMAL ENERGY STORAGE & TRANSMISSION APPARATUS FOR SOEWRND HYBRID

ELECTRIC GENERATION SYSTEM

‘F28C
20/00
B41M
5/00

(51) International classification

(71)Name of Applicant :

1)Dr. Shankar Kumar
Address of Applicant :Associate Professor , Department ¢
Mechanical Engineering, LNCTE, Raisen Road, Kalchuri Na¢

(31) Priority Document No :NA |Bhopal, Madhya Praesh 462022 Madhya Pradesh India
(32) Priority Date ‘NA 2)Dr. Amitbodh Upadhyaya
(33) Name of priority country ‘NA 3)Dr. Rishu Upadhyaya
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Dr. Shankar Kumar
(87) International Publication No :NA | 2)Dr. Amitbodh Upadhyaya
(61) Patent of Addition to Application Number ‘NA 3)Dr. Rishu Upadhyaya
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The apparatus (100) having a preferably shapeatdngular, has at least one solar energy collecting system (21) in at least or
of the apparatus (100). A thermal store system is built inside apparatus (100) and is connected to the panels ofdtgysolar er
collecting system (21). A thermal trdasmedium is circulated between the panels and the store by a thermal storage system
which is also contained within the apparatus (100). Preferably the thermal transfer medium isgiye@ltemixture medium or a

waterbased nano fluid mediunA further thermal transfer medium takes thermal from the store to remote using equipment a
needed. This is circulated through external pipes by a pump outside the unit. A windelectrical generator is conneafgzhtattis

(100).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/02/2019

(21) Application N0.201921005972 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : A FINGER MILLET AND WALNUTNSTANT SOUP MIX COMPOSITION AND PROCESS FOR

PREPARATION THEREOF

:A23L [(71)Name of Applicant :
. e 33/00( 1)Shubhangi Rajan Patil
(51) International classification A23L Address of Applicant :Patil Heritage -Building, Flat no. 9,
23/00 | 1st Floor, Next to MSEB Building, Bhosale Nagar, Range Hill
(31) Priority Document No :NA [road, Punel11007 Maharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Shubhangi Rajan Patil
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Finger Millet and Walnut Instant Soup Mix Composition provides various health benefits. It is made up of natural isgaadie
there are no preservatives at all in the composition, still the composition has long shelf life. The comsadigicinsed in this
invention provides convenience to consumers and assists in reducing the time of preparation/cooking. It is substitute for na
vegetarian food ingredients which are rich in Om8g&®mega6 fatty acids and Calcium. They solve problendeficiency of B12
for vegetarian people. The present invention comprises use of Finger millet, Walnut, Edible gum and Pink salt. Saicbeaspc
also available in various taste and flavors such as mint, ginger, honey and others as mentione@in Table
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/02/2019

(21) Application N0.201921005983 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : WATER LESSON EVAPORATIVE COOLER BASED ON COOLANT AND THERMOELECTRIC

FOR RESIDENTIAL AND COMMERCIALPURPOSE

:F25E|(71)Name of Applicant :
. s 21/00| 1)PANKAJ SHARMA
(51) International classification B60K| Address of Applicant :RUNWALGREENS, TOWER NO.1
15/00|MULUND GOREGAON LINK ROAD, MULUND
(31) Priority Document No :NA |WEST,MUMBAI,MAHARASHTRA,INDIA, PIN CODE:
(32) Priority Date :NA (400078 Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PANKAJ SHARMA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT TITLE : Water less Non Evaporative cooler based on coolant and Thermoelectric for residential and commerci
. The present invention relates to waterless Non Evaporative cooler based on coolant and thermoelectric for residential anc
commaecial purpose with less consumption of electricity. The cooler body comprises 1 . Inlet window with net 2. Radiatorrg)
duct 4. Radiator (A),(B) 5. Coupling duct 6. Blower 7. pump 8. pump 9. peltier module 10. Peltier module 11, Peltier Jaodule

Coolant tank with cap 13. coolant tank with cap 14. Electronic delay circuit 15. electronic level indicator circuit LéloRefilid
17. Refill closer lid 18. Electronic level display 19. Dc supply 20. Mains cord 21. Outlet window 22. Coolant tankitnec
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821049643 A
(19) INDIA
(22) Date of filing of Application :28/12/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : ANMPROVED METHOD TO PROCESS DEATH WILL OR TESTAMENT USING BLOCKCHAIN

(51) International classification ‘HO4L | (71)Name of Applicant .
9/00 1)AKSHAY VIJAYKUMAR DESPANDE

(31) Priority Document No :NA Address of Applicant :B6 OM SHRI SWAMI KRUPPA,
(32) Priority Date :NA |SIDDHIVINAYAK SOCIETY, SUDARSHAN NAGAR, ROAD
(33) Name of priority country :NA |NO.3, CHIKHALI, PUNE411062, MAHARASHTRA, INDIA
(86) International Application No ‘NA [Mabharashtra India

Filing Date ‘NA 2)BAMNOTE VEDANG GAJENDRA
(87) International Publication No NA 3)KUNJIR KHUSHAL SUBHASH
(61) Patent of Addition to Application Number :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)AKSHAY VIJAYKUMAR DESPANDE
(62) Divisional to Application Number ‘NA 2)BAMNOTE VEDANG GAJENDRA

Filing Date ‘NA 3)KUNJIR KHUSHAL SUBHASH
(57) Abstract :

Abstract The present invention relates to the improved method to process death will or testament using blockchairrigaigs ui
technology. Due to use of blockchain many problems existing in the previous method to process will be overcome. Atilbiase
testament is created either in writing on a paper or using platforms which are prone to attacks. The use of this nmetubidintdl
lower processing time, reduction in cost, more security and no threat of losing will over a period of time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921000678 A
(19) INDIA
(22) Date of filing of Application :07/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : DNA SECURITY SYSTEM AT ATM

(71)Name of Applicant :
1)PROF. SAJID SHAIKH
Address of Applicant :JSPM NARHE TECHNICAL
CAMPUS, S.NO. 121-2 AND 12-2-2 NARHE, TALUKA-
HAVELI, NEAR SANAS CRANE, PUNEBANGALORE

(51) International classification 1G9(/)07(§ HIGHTWAY, PUNE-41, MAHARASHTRA, INDIA Maharashtr
. India
(31) Priority Document No ‘NA
(32) Priority Date ‘NA é;iESRFNSA?JQSEﬁ\N/G
(33) Name of priority country ‘NA 4)SHRUTI MOKASHI
(86) International Application No ‘NA 5)ASHVINI
Filing Date :NA
; o 6)DR. YESPAL SINGH
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA 7)PROF'(?R') BIPL'_A‘B KUMAR SARKAR
Filing Date ‘NA (72)Name of Inventor :

1)PROF. SAJID SHAIKH

(62) Ilzjill\ilésglcl):?:tlgo Application Number mﬁ 2)PROF.S.B.ABHANG

3)APARNA JADHAV

4)SHRUTI MOKASHI

5)ASHVINI

6)DR. YESPAL SINGH

7)PROF.(DR.) BIPLAB KUMAR SARKAR
(57) Abstract :

Abstract Our invention provides the special DNS security of user who select the account opening time this featherrendifdble
machine. We have 4 levels secusistem in which user can select their level of protect according to their will. Our first securi
fingerprint type of security which is used in ATMs and banks. When your scan your fingerprint then you will be able ticatath
yourself Our seconcklel of security is to create a 3D model of user face and to in real time we superimpose your 3D create:
front of ATM and 3D model face which you submitted in bank if you grant the access then you will be able to withdraw s®&m
can select angumber of securities but you have to pay for this to your bank and it would be recommendable to select at lea
of authentication. In our third level of security we scan iris in real time and recognize the person who is there abthettidrawal
of money from your account. In our fourth level of security we scan or analyze your DNA and in case of heavy withdraswed y
to submit your DNA sample for authentication, according to latest research it take only 4 minutes and then whotatathenti
process just only 5.2 minutes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821006417 A
(19) INDIA
(22) Date of filing of Application :20/02/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : EXHAUST SMOKE ELIMINATING DEVICE

:C25LC|(71)Name of Applicant :
. . 5/00 1)SAUBERE UMWELT SOLUTIONS PVT. LTD
(51) International classification C25D|  Address of Applicant :1ST FLOOR, SNEHDEEP, SSA 67
21/00 |ASHWIN NAGAR, CIDCO, NASHIK- 422009,
(31) Priority Document No :NA |MAHARASHTRA, INDIA Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SUDHAKAR KAMATAM
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT EXHAUST SMOKEELIMINATING DEVICE The present invention relates to a smoke elimination assembly (10
More particularly, the present invention provides a device for reducing the density of exhaust gas by eliminating smelkettisii
field comprising of @&ollow cylinder (106), a rod (105), a smoke chamber (107), a plate &bd4an electrical unit means
(101)adapted to circulate the electric charge from negative to positive characterized in that the rod (105) connected éteptris
charge is suspended iretbaid hollow cylinder (106) at the midpoint and having no physical contact between them. The pres
invention device puts immediate control on the polluting smoke and filter the visible particles upto 100%. The presient imver
economical, easy to stall and easy to maintain. Figure No. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821006687 A
(19) INDIA
(22) Date of filing of Application :21/02/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : CLAMPING ARRANGEMENT FOR FUEL CELL STACK

. e :B260|(71)Name of Applicant :

(51) International classification 2100 1)KPIT Technologies Limited
(31) Priority Document No :NA Address of Applicant :Plot No. 35 & 36, Rajiv Gandhi
(32) Priority Date :NA |Infotech Park, Phase 1, MIDC, Hinjewadi, Pune, Maharashtr:
(33) Name of priority country :NA |411057, India. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)LICHADE, Pankaj Kumar
(87) International Publication No NA 2)KHARADE, Manmath Kacharu
(61) Patent of Addition to Application Number ‘NA 3)KALE, Sudhir Suresh

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a clamping arrangement for securingelifatdck while also applying and maintaining adequi
and uniform pressure across the foell stack. Through the clampigrangement, the fuekll stack is pressed between two end
plates and then secured in a way, such that adequate and uniform pressure is maintained acressiteaékelThe clamping
arrangement comprises an intermediate layer of a composite coiblgretsment disposed between the end plate and the surfa
the fuelcell stack such that the layer modulates the load applied by the end plate and then transmits it toetiethgd uniformly.
This arrangement is designed such that it can alaptdd irregularities in components owing to thermal expansion or manufact
constraints and continue to maintain a uniform and adequate pressure acrossddiédtaalk. The proposed clamping arrangeme
also easily assembled and maintained.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721034730 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : A NOODLEEXTRUDER APPARATUS AND A PROCESS THEROF

:B22F|(71)Name of Applicant :
. . 3/20 | 1)VIJAY SHIVAJI GADAKH
(51) International classification B27K|  Address of Applicant :369, SHIIRA, LIMBACHA
3/02 |MALA, PAREGAON BK. TAL. SANGAMNER, DIST.
(31) Priority Document No :NA |AHMEDNAGAR 422611, Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)VIJAY SHIVAJI GADAKH
(86) International Application No ‘NA 2)MHASKE VRUSHABH RAMESH
Filing Date :NA 3)MORE AKASH KEWAL
(87) International Publication No :NA | 4)KABADE KALYANI BALASAHEB
(61) Patent of Addition to Application Number ‘NA 5)HASE SURABHI YADAV
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract NOODLE EXTRUDER APPARATUS AND A PROCESS THEROF A noodle extruder apparatus for making noodle
disclosed. The apparatus comprises of a plurality of assemblies such as a loading assendagaybaassembly for making
noodles of a predefined shape. The present invention also provides a process of making noodles of a predefined shagukies
human efforts and production time as well. The noodle extruder apparatus of the presgiotnimggquires application of less mant
pressure, while maintaining end product uniformity and productivity till the end of the process. Figure of Abstract: FIG.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/01/2019

(21) Application N0.201921002594 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : HHO GAS PRODUCTION SYSTEM FOR INTERNAL COMBUSTION ENGINE

:C25E
. . 1/00
(51) International classification C25B
15/00
(31) Priority Document No :NA
(32) Priority Date ‘NA

(71)Name of Applicant :
1)Utsav Pareshbhai Kalariya
Address of Applicant :401, Panchvati Apartmdfitper Naga
- 2, Katargam Darwaja, Katargam, Su®5004 Gujarat India
2)Jayesh Nagjibhai Pipaliya
(72)Name of Inventor :

(33) Name of priority country ‘NA 1)Jayesh Nagjibhai Pipaliya (Student of GTU)
(86) International Application No ‘NA 2)Utsav Pareshbhai Kalariya
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An Apparatus for producing HH@as comprising HHO gas chamber which produces HHO gas by electrolytic solution which
electrolyse a positive electrode plate and a negative electrode plate interposed between two neutral plates. The naléage co
device for regulating voltage appli¢éal electrodes and a gas outlet port adapted to supply generated HHO gas to engine as a

additional fuel increasing the efficiency of automobile engine.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2019

(21) ApplicationN0.201921005160 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : FIBONACCI SERIES BASED RECTANGULAR MICROSTRIP FRACTAL PATCH ANTENNA

"HO1G
9/00
HO1Q
1/00

(51) International classification

(71)Name of Applicant :
1)NATIONAL INSTITUTE OF TECHNOLOGY
Address of Applicant :NATIONAL INSTITUTEOF
TECHNOLOGY, DEPARTMENT OF ELECTRONIC AND

(31) Priority Document No :NA |COMMUNICATION ENGINEERING, FARMAGUDI , PONDA
(32) Priority Date 'NA |GOA, PIN403401, INDIA Goa India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Deven G. Patanvariya
Filing Date ‘NA 2)Anirban Chatterjee
(87) International Publication No " NA 3)Kalyan Sundar Kola
(61) Patent of Addition to Application Number ‘NA 4)Vasantha M. H.
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to fractal microstrip patch antenna. The geometric structure of the antenna provides a singig controlli
parameter to design a patch antenna for any desired frequency. The structure comprises the first iterationafikadahamd pose
2D guadrantal symmetry and provides a balance between the etched atdhszhportion in the radiating surface of a patch ant
thereby providing a very good gain and stable radiation pattern as compared with most commonly aeaifabiei¢rostrip patch

antennas.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/02/2019

(21) Application N0.201921005199 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : MODIFIED RELEASE PHARMACEUTICAL COMPOSITION CONTAINING

HYDROCHLOROTHIAZIDE

(71)Name of Applicant :
:A61K| 1)Vikas D Singhai
(51) International classification 31/00 Address of Applicant :Villa26, Pratham Meadows Near
A61K [Navrachna International school Vasna Bhayli Road Gujarat i
9/00 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Swapnil Sharma
(32) Priority Date ‘NA 2)Vikas D. Singhai
(33) Name of priority country ‘NA 3)Dr. Sarvesh Riliwal
(86) International Application No ‘NA 4)Kanika Verma
Filing Date ‘NA 5)Gaurav Gujral
(87) International Publication No " NA 6)Pujan Kamani
(61) Patent of Addition to Application Number ‘NA 7)Dhaval Patel
Filing Date ‘NA 8)Dr. Yogesh Raichandani
(62) Divisional to Application Number ‘NA 9)Piyush chudiwal
Filing Date ‘NA 10)Swaroop Lahoti
11)Navneet Joshi
(57) Abstract :

A pharmaceutical preparation for the treatment of cardiacardiovascular disorders, such as hypertension, angina pectoris, ¢
insufficiency, cardiac arrest, heart attack and illness associated therewith, contains the active substance hydrodb|arothiazi
pharmaceutically acceptable salt thereof, as agfpharmaceutically usual additives. Pursuant to present invention, it has beet
that modified release composition containing the low soluble and highly permeable drug, hydrochlorothiazide, may bevbiep
provided therapeutically effective glama concentration of hydrochlorothiazide for a period of about 20 to about 24 hours cove
most risk period of cardiac arrest that is early morning hours and last phase of sleep. The modified release composéitn of
invention provides modifiecelease of hydrochlorothiazide formulation of lower doses, which will reduce side effects of highe
along with reducing dosing frequency for better patient compliance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005208 A
(19) INDIA
(22) Date of filing of Application :10/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : DESIGN AND DEVELOPMENT OF SMART ZIPPER LOCKING SYSTEM USING PWSH L
TYPE ELECTROMECHANICALSWITCH AND BLUETOOTH (BLE) TECHNOLOGY WITH ENBTO-END SOLUTION

:HO2M|(71)Name of Applicant :
. s 3/00 1)Vardhaman Pitambar Tiwatane
(51) International classification HO3F Address of Applicant :Shalanidhi, S. No. 28/5, P16t
3/00 |Aundh-Wakad Road, Vishal nagar, Puné11027, INDIA
(31) Priority Document No :NA [Maharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Vardhaman Pitambar Tiwatane
(86) International Application No ‘NA 2)Balaso Nivrutti Jagdale
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This work is in regards with pugbull type electromechanical lock design by using wireless technology. This lock comemigitk
featuredike pushpull concept in locking and unlocking of the lock and a feedback system which sense&itigeand unlocking
status of a lock and passes on the same to a controller. It is a completely battery operated lock designed for lowheower anc
optimized use of power from a battdoy extended battery life. It also deals with design and devedapof complete backend
system which takes care of service provider, consumer and retailer. It has been worked out taking into considerasorefatia
surfaced in social media about misdoing of delivery boy while delivery of food eatables toeustom
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921000760 A
(19) INDIA
(22) Date of filing of Application :08/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : DESIGRF VERTICAL TUBE ELECTROPHORETIC SYSTEM AND METHOD TO FRACTIONA'
SMALL MOLECULAR WEIGHT COMPOUNDS USING POLYACRYLAMIDE GEL MATRIX

. . :C07C|(71)Name of Applicant :

(51) International classification 41/00| 1)Dr. D. Y. Patil Vidyapeeth
(31) Priority Document No :NA Address of Applicant :Dr. D. Y. Patil Vidyapeeth an Indiar
(32) Priority Date :NA [University Sant Tukaram Nagar, Pimpri, Pune 411018,
(33) Name of priority country :NA [Mabharashtra, India Maharashtra India
(86) International Application No :NA  [(72)Name oflnventor :

Filing Date ‘NA 1)Dr. Nilesh Kumar Sharma
(87) International Publication No :NA 2)Ajay Kumar Raj
(61) Patent of Addition to Application Number ‘NA 3)Ms. Asawari Waghmode

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT DESIGN OF VERTICAL TUBE ELECTROPHORETIC SYSTEM AND METHOD TO FRACTIONATE SMALL
MOLECULAR WEIGHT COMPOUNDS USING POLYACRYLAMIDE GEL MATRIX In the field of biotechnology and healtt
industry, molecular identification and analysis of large macromolecules derived from the biological samples like sefwallsirir
tissue and other secreted biological fluids is done by using the electrophas&imsyncluding one dimension and two dimensiol
system using polyacrylamide gel as the matrix medium. In the field of use of electrophoretic system to be used foidak anal
studies, small molecular weight compounds in the range of less than 100Qdd&egpt in in consideration, however, small molec
weight compounds less than 1000 Da comprises of important constituents within the biological samples including celkenise
and urine in the form of metabolites and active components. Tdyrbdiexisting electrophoretic system to achieve the separa
small molecular weight compounds less than 1000 Da, a method (1000, 1010, 1100) to design vertical tube gel electoophol
allow separation and fractionation of small molecular wetginhpounds of less than 1000 Da from the biological samples comg
of cells, tissue, serum, urine and other biological fluid types using polyacrylamide gel as matrix. In the biotechndiegittand
industry, a matrix based gel system is availabledotiionate small molecular weight compounds of less than 1000 Da from the
macromolecules, but these existing system requires more time, expensive laboratory set up, standardization of fraaitooatio
based on the nature of small molecular we@mpounds. In this disclosur@novel vertical tube gel electrophoretic system is
designed to be compatible for the fractionation of small molecular weight compounds of less than 1000 Da out of pagitaf bi
samples containing proteins, nucleicdscetc.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9035



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921000797 A
(19) INDIA
(22) Date of filing of Application :08/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention ICD-SYSTEM : INTELLIGENT CRIME DATABASE SYSTEM

(71)Name of Applicant :
1)PROF.D.A.SARATE
Address of Applicant :JSPM NARHE TECHNICAL
CAMPUS, S NO.121-2 AND 12-2-2 NARHE, TALUKA-
HAVELI, NEAR SANAS CRANE, PUNEBANGALORE
HIGHWAY, PUNE-41, MAHARASHTRA, INDIA. Maharashtre

:HO4L
29/00

(51) International classification HOAW

4/00 India
(31) Priority Document No ‘NA
(32) Priority Date ‘NA é;i?ml(? :AEBI&IT('ERNI
(33) Name of priority country ‘NA 2)SHRUTI PRABHUNE
(86) International Application No ‘NA
Filing Date ‘NA 5)MR. NISHANT RAWAT
(87) International Publication No :NA (72))2225'(()?:?]3;[[?;6‘8 KUMAR SARKAR
(61) Patent of Addition to Application Number ‘NA :
Filing Date ‘NA 1)PROF. D.A.SARATE
(62) Divisional to Application Number ‘NA 2)DR. R.H.KULKARNI
Filing Date ‘NA 3)AJAY SALUNKE
4)SHRUTI PRABHUNE
5)MR. NISHANT RAWAT
6)PROF.(DR.) BIPLAB KUMAR SARKAR
(57) Abstract :

Abstract The invention is to provide the Soft FI.R is theprivate space for the user where person He/She can share spigibirsy
near their location but Authority wont get notified (but they can access if they want to or if the user is victimrad ¢ramif that
suspicious event is reported by many users (+3) then the authority will get notified here the location will also regitasesd ithat
if the investigation is going on is related to that location then they will get notified that setme®moticed suspicious at the sam«
location or nearby It is also helpful for females he or she can do soft F.I.R if he or she are teased by someone evéinesecah
proper F.I.R directly from the application. At the time of emergency, femalesmeatlylsend the alert to the nearest police static
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/01/2019

(21) Application N0.201921001000 A

(43) Publication Date01/03/2019

(54) Title of the invention : FAULT TOLERANT SINGLE PHASE MULTILEVEL INVERTER (MLI) TOPOLOGY

:HO2M|(71)Name of Applicant ;
. . 7/00 1)Shivam Prakash Gautam
(51) International classification HO2M Address of Applicant :IIT Bombay, Powai, Mumbai 400 07
1/00 |Maharashtra, India Maharashtra India
(31) Priority Document No ‘NA 2)Manik Jalhotra
(32) Priority Date ‘NA 3)Lalit Kumar Sahu
(33) Name of priority country ‘NA 4)Shubhrata Gupta
(86) International Application No :NA  [(72)Nameof Inventor :
Filing Date ‘NA 1)Shivam Prakash Gautam
(87) International Publication No *NA 2)Manik Jalhotra
(61) Patent of Addition to Application Number ‘NA 3)Lalit Kumar Sahu
Filing Date ‘NA 4)Shubhrata Gupta
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a fault tolerant single phase multilevel inverter (MLI) topology. The fault tolerant single phase MLI topoipgiges
symmetrical DC voltage source, asymmetrical DC voltage source, switches, redundant leg switchedjrdndap@&citor. The
symmetrical DC voltage source increases redundancy in the output waveform. The asymmetrical DC voltage source écree
number of steps in the output waveform and reduces a Total Harmonic Distortion (THD). The asymmetrical DC voltage dee
inherent redundant paths in the main inverter. The switches configured with the main inverter to initiate an operagoatécagen
symmetric nine level output voltage waveform across load terminals during a first condition. The redundant leg switghesdco
with the redundant leg unit initiates the operation during the second condition. The redundant leg unit compas&s sixitching
devices to create an alternative path to bypass faulted cell(s). MiakD&apacitor balances voltage under the second condition
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/01/2019

(21) ApplicationN0.201921001279 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : WHEEL MOUNTED MULTI AXIS DRIVE MECHANISM FOR UNICYCLE, BICYCLE AND

REVERSE TRIKES

:B62K|(71)Name of Applicant :
. s 1/00 1)Ravi Shankar Gautam
(51) International classification B62K Address of Applicant :203 Aving, Agsa Palace, Ne&am
11/00 [Mandir, Off J.P. Road, 1st Gaothan Lane, Andheri West ,
(31) Priority Document No :NA |Mumbai, PIN 400058, Maharashtra Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Ravi Shankar Gautam
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This patent discloses drive mechanism which facilitates the usage of mpléipttary gears of enhanced pivestewingbearing

epicyclicgear, on both sides of the driving wheel of bicycle, reverse trike and unicycle to drive the wheel, thereby facilitating
application of driving force on larger area. Mechanism helps in dramorg power from the rider efficiently. Helps to provide mu
restraining support to the wheel, thereby reduce the wobbling of the wheel. Additionally the said mechanism also preipgpasy

cum braking mechanism in unicycle.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/01/2019

(21) Application N0.201921001504 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : MOBILE VOICE BASED VEHICLE CONTRCRYSTEM

:G10L|(71)Name of Applicant :
. . 15/00 | 1)Dr. Atul Ramchandra Junnarkar
(51) International classification Gi0oL Address of Applicant :Plot No. 31, Shivanjali Girish Housi
25/00 |Society, Dr. Babaseheb Ambedkar Chowk, Near Shanu Pate
(31) Priority Document No :NA [School, Warje , Pune 411058 Maharashtra India
(32) Priority Date ‘NA 2)Dr. Aparna Atul Junnarkar
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Atul Ramchandra Junnarkar
Filing Date ‘NA 2)Dr. Aparna Atul Junnarkar
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to vehicle control system using human voice command. More particularly relates to maiplksebt
recognition and controlling the vehicle using recognized speacimands. The speech processing module comprises the input
speech recording using the android mobile, the recorded speech recognized by the android application, and the apphkcatibe
machine intended command. The Bluetooth transmission lmadmprises the receiving of voice based machine intended com
from the android application and transmitting it to microcontroller. The microcontroller module comprises the receiungjeof ve
command and execution of it on vehicle.Following invenisdescribed in detail with the help of Figure 1 of sheet 1 showing b
diagram of voice based vehicle control system.

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9039



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821040254 A
(19) INDIA
(22) Date of filing of Application :25/10/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : CATALYTIC CONVERTER

(71)Name of Applicant :

1)Dr.Chandrashekhar Shriram Thorat

Address of Applicant :Principal, Govt. Polytechnic, Nagpu

Maharashtra India
:FOIN| 2)Prof. Raju Bakaram Tirpude
3/00 | 3)Dr. Sanjay Wasudeorao Rajurkar
FO2P | 4)Prof. Syed Javed Ali Masood Al
19/00| 5)Kunal Sanjay Gharad

(51) International classification

(31) Priority Document No ‘NA 6)Aniket Yadav Borkar

(32) Priority Date ‘NA 7)Muskan Hansraj Dangre

(33) Name of priority country ‘NA 8)Karan Kamalsingh Mohariya

(86) International Application No ‘NA 9)Shahroz Khan
Filing Date :NA [(72)Name of Inventor :

(87) International Publication No *NA 1)Prof. Raju Bakaram Tirpude

(61) Patent of Addition to Application Number ‘NA 2)Dr. Sanjay Wasudeorao Rajurkar
Filing Date ‘NA 3)Dr.Chandrashekhar Shriram Thorat

(62) Divisional to Application Number ‘NA 4)Prof. Syed Javed Ali Masood Al
Filing Date ‘NA 5)Kunal Sanjay Gharad

6)Aniket Yadav Borkar
7)Muskan Hansraj Dangre
8)Karan Kamalsingh Mohariya
9)Shahroz Khan

(57) Abstract :

Present invention provides specially a devdod system for prheating of catalytic converter. The present system provides
preheating of catalytic convertor through the Glow plugs and thermal coils and it gets energized at the starting teim@&Gttare
and work efficiently. And also when the @attic Converter reaches more than 900°C the system control its temperature by th
circulation of coolant; by working efficiency of catalytic converter is an increase. Following invention is described inittiettze
help of Figure 1 of sheet 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821040255 A
(19) INDIA
(22) Date of filing of Application :25/10/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : LUCRE HYBRIWEHICLE SYSTEM

(71)Name of Applicant :

:B60K| 1)Dr. Chandrashekhar Shriram Thorat

6/00 Address of Applicant :Principal, Govt. Polytechnic, Nagpu
B60W [Maharashtra India

20/00 | 2)Prof. Raju Bakaram Tirpude

(51) International classification

(31) Priority Document No ‘NA 3)Prof. Vijay Shankar Kumbhar
(32) Priority Date ‘NA 4)Dr. Kishor Sudhakar Dixit
(33) Name of priority country ‘NA 5)Rohan Milind Deshpande
(86) International Application No ‘NA 6)Ayush Sanjay Gaikwad

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No *NA 1)Rohan Milind Deshpande
(61) Patent of Addition to Application Number ‘NA 2)Ayush Sanjay Gaikwad

Filing Date ‘NA 3)Prof. Raju Bakaram Tirpude
(62) Divisional to Application Number ‘NA 4)Prof. Vijay Shankar Kumbhar

Filing Date ‘NA 5)Dr. Kishor Sudhakar Dixit

6)Dr. Chandrashekhar Shriram Thorat

(57) Abstract :

Present invention provides lucre hybviehicle system. This is a series type hybrid vehicle system which intelligently switches
between or provides simultaneously power from generator and electrical power storage to drive the vehicle. This ietélhgare
enables to use relatively lesswrEr output generator to supply to relatively higher motoring needs, without compromise in
performance and driving experience and safety. The proposed lucre hybrid vehicle system generates electricity by oerhtmar
(while being in most efficient rae of/at specific time) and understands the various driving and system conditions and supply
accordingly. Following invention is described in detail with the help of Figure 1, 2, 3, 4 and 5 of sheet 1, 2 and 3tshoxaingus
combinations of lua hybrid vehicle system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2018

(21) Application N0.201821024348 A

(43) Publication Date : 01/03/2019

(54) Title of theinvention : HEALTHY AND TASTY FRUIT CHIPS AND METHOD OF PREPARATION THEREOF

:A23L [(71)Name of Applicant :
. . 27/00 | 1)ARPITA DIVYESH DOSHI
(51) International classification A23L |  Address of Applicant :403, BALLESHWAR AVENUE, OP!
19/00 |RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV,
(31) Priority Document No :NA |AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARPITA DIVYESH DOSHI
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides healthy fruit chips composition and more specifically fruits, of at least one taste exgrangcing
flavouring agent, spices, sweetening agent and mixture thereof to impart the flavours and taste to the ddwsproeess of healt
and tasty fruit chips is simple marination process and does not involve any harmful or unhealthy ingredients.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821025142 A
(19) INDIA
(22) Date of filing of Application :05/07/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : PFRSYSTEM: POWER GENERATION, FILTER WATER AND PROTEIN ABSTRACTION
THROUGH PRESSURE COOKER STEAM

(71)Name of Applicant :
1)PROF. TUSHAR SUBHASH GAIDHANE
Address of Applicant :754, GOLIBAR CHOWK,
JAGANATH BUDHWARI ROAD, C/O BHARAT ROLLING
SHUTTERS, NAGPUR 440002, MH, INDIA. Maharashtra Inc
2)PROF. RAHUL KAKASAHEB JADHAV
‘FO3C| 3)PROF. RAVINDRA ATMARAM PATIL

(51) International classification 6/00 | 4)PROF. RAJENDRA P PATIL

(31) Priority Document No ‘NA 5)PROF. SUMIT G WANI
(32) Priority Date ‘NA 6)PROF. PRADEEP MANOHARSING BORADE
(33) Name of priority country ‘NA 7)PROF. DR. A.B.AUTI
(86) International Application No ‘NA 8) PROF. DR. BIPLAB KUMAR SARKAR
Filing Date ‘NA 9)PROF. DR. BEG RAJ SINGH
(87) International Publication No *NA 10)PROF. DR. BEG RAJ SINGH
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :
Filing Date ‘NA 1)PROF. TUSHAR SUBHASH GAIDHANE
(62) Divisional to Application Number ‘NA 2)PROF. RAHUL KAKASAHEB JADHAV
Filing Date ‘NA 3)PROF. RAVINDRA ATMARAM PATIL

4)PROF.RAJENDRA P PATIL

5)PROF. SUMIT G WANI

6)PROF. PRADEEP MANOHARSING BORADE
7)PROF. DR. A.B.AUTI

8)BIPLAB KUMAR SARKAR

9)PROF. DR. BEG RAJ SINGH

(57) Abstract :

Power Generation, Filter Water and Protein Abstraction through Pressure Goedver. is the technology which produces three 1
by products that is Electricity, Distilled Water and Protein by using pressure cooker steam. This invention is vergthost effe
because doesnt require any large amount of fuel or coal or wood to pebdelcicieity. This technology does not use reserve eartt
material for production of electricity. Present invention focus on the electricity generation from the pressure cookerictesm
used for normal cooking purpose inside the kitchen. Initialll)keoased to cook food in less time and at low cost. But that cook
only introduced to generate electricity. Here with the help of pressure cooker steam turbine is moved and mechanieaddsnter
generator to create electricity. Once pressure coaagels steam goes out, that time that steam is provided to the turbine to g
and generate electricity. After electricity generation again that waste steam is used to transform into distilled wattaetioha
protein. This can be possible withethelp of condenser and air cooling system. Steam came out is cooled in the condenser a
cooling system. That transformed water is collected in the pipe and went through activated carbon filter to remove.iipusitie
filtered water is colle&d in the water storage and used for household purpose. And available impurities apply the abstractio
technique of protein, to abstract the available protein in these impurities this invention produces three productsmdiieh are
demanding nowadays. Watis the natural source depends on the rain cannot be created by any ways. But by using such a
methodology water can be reused multiple times from water to steam and again from steam to water. Such a technologgyed
in the house, hotels, restantaiwhere large amount of steam goes out during cooking time, this is the small scale project but
technology can be applied on the natural sources of water where steam goes out due to sun or any other reason. Thiglinve
solve the worlds bigget problem in low cost.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721041769 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 01/03/2019

(54) Title of theinvention : SINGLE NEEDLE ROTARY WEFT PRESENTER

. e :D03D|(71)Name of Applicant :

(51) International classification 1/00 1)Sanjay Anant Kurkute
(31) Priority Document No :NA Addressof Applicant :21/1615, Bhagyashre®pp. Deccan
(32) Priority Date :NA [Co-Op. Spinning Mills, Jawaharnagar, Ichalkaratié 117,
(33) Name of priority country :NA [District Kolhapur, Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Sanjay Anant Kurkute
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Described are improved weft presentewsnprising one or more than one rotary weft presentation devices wherein, for each w
presentation device, a single needle is used for feeding a plurality of weft threads, one a@tartiveethe one or more than one
rotary weft presentation devicearcbe affixed at suitable positions along the width of the weaving machine eliminating the ne
cutting reeds to fit different woven widths.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201921006602 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MULTI GRAIN FILTRATION MACHINE

:B23C|(71)Name of Applicant :
. . 1/00 1)Subhash Namdeorao Waghmare
(51) International classification B62K Address of Applicant :Plot No 18 , Sadguru Sadnika
5/00 |[Apartment, Flat No 201 , Shahane Layo8tvaviambhi Nagar ,
(31) Priority Document No :NA |Nagpurd440022, Maharashtra Maharashtra India
(32) Priority Date ‘NA 2)Chetan Kishor Tembhurkar
(33) Name of priority country ‘NA 3)Pravin Balkrishnaji Khope
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Subhash Namdeo Waghmare
(87) International Publication No :NA 2)Sagar Dnyaneshwar Shelare
(61) Patent of Addition to Application Number ‘NA 3)Chetan Kishor Tembhurkar
Filing Date ‘NA 4)Munindra Sudamrao Matey
(62) Divisional to Application Number ‘NA 5)Piyush Manmohan Sirsat
Filing Date ‘NA
(57) Abstract :

The present invention relates to the filtration machine for various grains, chili powder, and turmeric powder. It cofithedesse
frame, strainer mounting frame, connecting rod, matmaller pulley, bigger pulley, transmission belt, shafts, and bearings. Th
entire structure is balanced and supported on a base frame which is made up of cast iron anglgsh#@sthoee horsepower elec
motor is clamped to the base frame as anggnsource. A smaller pulley attached on the motor to transmit the rotary motion wi
help of belt to the larger pulley. Rotational motion from the pulley transferred to connecting rod through the shafrigied@ne
end of the connecting rod igtéd on the end of the shaft while another end is fitted to strainer mounting frame due to which
reciprocating motion obtained to the mounting frame. Strainer mounting frame is placed on the base frame. It provicisghe
clamp the strainer. Fouollers wheel are connected to four sides of the mounting frame which rolls on the main base frame v
reciprocating motion is applied. Because of the reciprocating motion of mounting frame strainer along with mounting frame
reciprocates to and fro whidhters or screens the material placed inside the strainer. The machine is cost effective and as su
valuable to a small and medium scale industry, commercially and society.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :20/02/2019

(21) Application N0.201921006657 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : A KEY WITH PASTING FUNCTIONALITY FROM MULTIPLE STRINGS.

:GO6F|(71)Name of Applicant :
. . 3/00 | 1)MRS. ANUJA DOMBE
(51) International classification GO6F|  Address of Applicant :E3/3 ARMAMENT COLONY,
21/00 |PUNE,MAHARASHTRA,INDIA, PIN CODE:411007
(31) Priority Document No :NA |Maharashtra India
(32) Priority Date ‘NA 2)MR. HARSHIT SRIVASTAVA
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)MRS. ANUJA DOMBE
Filing Date ‘NA 2)MR. HARSHIT SRIVASTAVA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT This invention relates, in general to the field of computers apdrticular, to method of cut/copy/paste of all types
statements, paragraphs, files, etc. from and to different locations. To be exact, an invention is a mechanism in vitegteimdiai
holds the purpose of option to paste from the list of recentlgopy text/file using a key. Also, a software key can perform the
purpose of option to paste from the list of recently cut/copy text/file.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20192100684%
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : APPARATUS FOR PRELINICAL SCREENING OF PSYCHOTROPIC DRUGS

. e :A61K|[(71)Name of Applicant :

(51) International classification 48/00 | 1)Deshmukh Aaishwaryadevi Bharatsinh
(31) Priority Document No :NA Address of Applicant :Beneficiary of GTU IP Filing Scherr
(32) Priority Date :NA [104, Mahalaxmi Il, PethapChokdi, Gandhinagar 382610,
(33) Name of priority country :NA [Gujarat, India. Gujarat India
(86) International Application No ‘NA 2)Panchal Umang Sunilkumar

Filing Date ‘NA 3)Patel Ravina Hasmukh
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Deshmukh Aaishwaryadevi Bharatsinh

Filing Date ‘NA 2)Panchal Umang Sunilkumar
(62) Divisional to Application Number ‘NA 3)Patel Ravina Hasmukh

Filing Date :NA
(57) Abstract :

The present invention relates to an apparatus feclprieal screening of psychotropic drugs. The apparatus consists of differen
each of which has a different task to be performed by various groups of animals viz control animal as well@®bg paimal as
well in animals who have been treated with qrstychotic drugs to be screened. The responses of animals and the time taken
to complete each task are noted and multiple parameters like food pattern, motor activity, hyposdasitiatyesponse can be
evaluated using a single instrument which in turn is used to determine the efficacy of the drug. As multiple paranwtzaede
and evaluated using a single instrument, Hiii@t errors occurring in the screening and evatumaprocess are reduced. The appar
can screen multiple parameters in a single run with great ease, has a simple design and is economical to use. Fig.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/02/2019

(21) ApplicationN0.201921005432 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : TEACHING THE SUBJECTS THROUGH VIDEOS USING INTERNET, ESPECIALLY FOR
INTERNATIONAL BACCALAUREATE DIPLOMA PROJECT (IBDP) AND CAMBRIDGE ASSESSMENT INTERNATIONAL

EDUCATION (CAIE)

:GO9E|(71)Name of Applicant :
. . 7/00 1)MR. PARAG UDAY YADAV
(51) International classification GO9B|  Address of Applicant :503, 5TH FLOOR, SUKANT CHSL,
5/00 |PLOT NO. 237, CHARKOP, KANDIVALI (WEST), MUMBAI-
(31) Priority Document No :NA 1400067, MAHARASHTRA, INDIA. Maharashtra India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)MR. PARAG UDAY YADAV
(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Taking into account the stress and very busy schedules of IBDP students, BaynaEdutech works towards provi
to these students by producing and providing videos of tutorials. BaynaEduTech is an India based Educatiohayy €cdmpany.
BaynaEduTech creates, and provides , prerecorded videos on mobile applications and on the world wide web. These &dec
professional language and literature teachers teaching lessons on English A: Language and Literature and lHegasiré which
are part of Group 1 subjects of the International Baccalaureate Diploma Program. BaynaEdutech makes videos based on t

assessments as prescribed by the IBDP.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/02/2019

(21) Application N0.201921005442 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : SELF NANOEMULSIFYING DRUG DELIVERY SYSTEM FOR ARTEMETHER AND

LUMEFANTRINE

‘A61K
9/00
A61K
31/00

(51) International classification

(71)Name of Applicant :
1)ANURADHA ARVIND RANPISE
Address of Applicant :PROGRESSIVE EDUCATION
SOCIETY'S MODERN COLLEGE OF PHARMACY,SECTOF

(31) Priority Document No :NA [NO.21,YAMUNANAGAR, NIGDI, PUNE 411044 Maharashtr:
(32) Priority Date ‘NA |India

(33) Name of priority country ‘NA 2)MILIND POPATRAO WAGH

(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)ANURADHA ARVIND RANPISE
(87) International Publication No " NA 2)MILIND POPATRAO WAGH
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

SELF NANOEMULSIFYING DRUGDELIVERY SYSTEM FOR ARTEMETHER AND LUMEFANTRINE ABSTRACT The

present invention relates to a modified release drug delivery system comprising of a self nanoemulsifying compositied bypy
solid support. The solid support comprised of synthetic, amaoipfaym of silicate as a pharmaceutically acceptable excipient ir
specific proportion. The self nanoemulsifying composition forms efficient and cost effective drug delivery system fangleliver
artemether and lumefantrine combinations in treatment ofriaala
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007178 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : AMDVANCE DEPTH ADJUSTABLE PLOUGHING EQUIPMENT AND METHODS THEREOF

:A01B|(71)Name of Applicant :
. . 3/00 1)MR.VISHNU D. TAWDE
(51) International classification AO1B |  Address of Applicant :D101, HYDE PARK,
15/00 [TULSHIDHAM ROAD, MANPADA, THANE(W), MUMBAI -
(31) Priority Document No :NA 1400610, MAHARASHTRA, INDIA. Maharashtra India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MR.VISHNU D. TAWDE
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The preserithvention relates to the advance depth adjustable ploughing equipment and methods thereof. The ¢
depth adjustable ploughing equipment and methods thereof comprise of a main frame, a handle, a beam and at leasthene
main frame further compse of plurality of blocks of weight, at least two ball bearing, at least two wheels, at least a pair of tie
main frame cover, an axial bar, at least one beam hinge arrangement, an axial bar cover, at least one handle hinge, atréeay
onespring arrangement and at least one share receiver. The spring arrangement further comprise of at least one spring) 4o
least one shock absorbing spring. The share connected to share receiver. The share receiver is connects to the malretem
connected to the main frame through beam hinge/coupling arrangement. The handle is connected to the main frame throug
hinge/coupling arrangement. The axial bar is connected to the wheel through the two ball bearings.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/02/2019

(21) Application N0.201921007190 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : BIOLOGICAL SPECIMEN PRESERVATIY POTASH ALUM CRYSTAL

:C30E|(71)Name of Applicant :
. . 7/00 1)Dr. Nikam Nitin Dattatray
(51) International classification C01D Address of Applicant :D. P. Bhosale College Koregaon Tz
3/00 |Koregaon DistSatara Maharashtra India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Miss Patil Pratibha Suresh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Biological specimen preservation by potash alum crystal lgitlea invention, Biological specimen preservation by
potash alum crystathe simple, economical method for biological specimen is given. In this method the interested spédginfen
the rare and endangered species is initially coated with the coasilgesfor similar base nano particles (2) which forms protect
covering on the specimen and protect it from moisture and dust. After properly coating the specimen , the coated spedivser
into the potash alum octahedral crystal by crystallirati@thod i.e. coated specimen is inserted into saturated solution of the [
alum and then solution is allowed to evaporate , when the saturated solution evaporates completely then the specimen will
enclosed into octahedral shape crystal(3hefptash alum. Depending upon the required size of the crystal quantity of satura
solution is used. Then this potash alum octahedral crystal containing specimen is also coated with the silverbassimdan
particles , which forms protective cover{dyfor the potash alum crystal for protecting it from water , dust & other environmen
factors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821045480 A
(19) INDIA
(22) Date of filing ofApplication :01/12/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING INFORMATION TO A FARM USER FOR PRECISI
AGRICULTURE

(71)Name of Applicant :
1)Dr. Preeti Suryakant Patil
Address of Applicant :HOD(IT), DYPCOE, Dr.D Y Patil
Education Complex, Pradhikaran,Akurdi,Sec29, Nigdi, PCMC
Pune411011, MHIndia Maharashtra India

(51) International classification Eg%g 2)Dr. Suryakant Babanrao Patil
. . 3)R. Om Suryakant Patil

g;g E:g:g Bgf;ment No sﬁ 4)Ms. Bhavana Hemchandra Bharambe
(33) Name of priority country ‘NA gmz gﬁjrzghﬁgl\g“ Kgg\?vr:r
(86) International Application No :NA ' 1P

Filing Date ‘NA 7)Mr. Pragad Govindrao Jamdar
(87) International Publication No :NA (72))52 né:tgfalr,?\;grr]\toKrh.odaskar
(61) Patent of Addition to Application Number ‘NA '

1)Dr. Preeti Suryakant Patil

Filing Date ‘NA .
(62) Divisional to Application Number ‘NA 2)Dr. Suryakant Babanrao Patil
Filing Date ‘NA 3)R. Om Suryakant Patil
4)Ms. Bhavana Hemchandra Bharambe
5)Ms. Rajani Shivaji Kadam
6)Ms. Shraddha Dilip Pawar
7)Mr. Prasad Govindrao Jamdar
8)Dr. Anuja Arun Khodaskar
(57) Abstract :

A method and system for providing information to a farm user for precision agriculture is provided. The method inclufyésgde
at least one crop selected for cultivatidetermining at least one environmental parameter in accordance with the at least one
selected for cultivation, wherein the at least one environments parameter affects production of the at least one crfqr sleéecte
cultivation; determining forec level of said at least one environmental parameters oversgfpperiod of time and days;
ascertaining if time for cultivation of selected crop is appropriate based on determined at selected least one enviraramenésl
and determined forecaswkd of said at least one environmental parameter; and providing appropriate instructions to said use
cultivation of said selected crop on positive ascertaining.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721044240 A
(19) INDIA
(22) Date of filing of Application :08/12/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING INSTRUCTIONS OF OPERATING AN ELECTRON
MACHINE IN A PREFERREDLANGUAGE.

(71)Name of Applicant :
1)Dr. Suresh Kisanrao Ukarande
Address of Applicant :The Princip&,J.Somaiya Institute o
:GO6F|Engineering & Information Technology, Everard Nagar,

(51) International classification 19/00 | Ayurvihar Campus Sion, Mumbai 400022, Maharashtra, Indi:

(31) Priority Document No :NA |Maharashtra India
(32) Priority Date ‘NA 2)Mrs. Shubhada Sachin Labde
(33) Name of priority country ‘NA 3)Prof. (Dr.) Suryakant Babanrao Patil
(86) International Application No ‘NA 4)Mrs. Nisha Ameya Vanjari
Filing Date ‘NA 5)Mrs. Sarika mane
(87) International Publication No :NA | 6)Mrs. Snehal Rohit Shinde
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr. Suresh Kisanrao Ukarande
(62) Divisional to Application Number ‘NA 2)Mrs. Shubhada Sachin Labde
Filing Date ‘NA 3)Prof. (Dr.) Suryakant Babanrao Patil

4)Mrs. Nisha Ameya Vanjari
5)Mrs. Sarika mane
6)Mrs. SnehalRohit Shinde

(57) Abstract :

The present invention provides method and system for providing instructions of operating an electronic machine in a prefer
language. The method includes receiving a first input from a user for operatiachéne;receiving a second additional input from
the user in respect of preferred language of receiving instructions for operating said machine; determining type, guantity ne
material to be used in said washing machine; convertingtpred instrations of operating said machine in said preferred user
language for in accordance with determined type, quantity nature of material to be used in said machine; receivingua tfittei
mode of receiving instructions in preferred language, wher&@msade includes providing instructions in textual or audio form; .
providing instructions in said mode as received by said user in said preferred language.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201821044354 A
(19) INDIA
(22) Date of filing of Application :26/11/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : BKEYPAD

:GO6F|(71)Name of Applicant :
. . 3/00 | 1)KUDAI SURESH THACHOLI
(51) International classification GO6F|  Address of Applicant :8 A31, KRISHNA NAGAR,
1/00 [KHAIRAPADA, BOISAR, PALGHAR-401501,
(31) Priority Document No :NA |MAHARASHTRA, INDIA Maharashtra India
(32) Priority Date :NA |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)KUDAI SURESH THACHOLI
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT bKEYPAD is a dual sided hand held computer keypad which can be operated by 10 fingers.has 46 keys, pro¢
be equivalent to a normal 87 keys QWERTY keyboard and arranged keys abejowen 12 numbers of command keys are arra
on the front side of the keypad as shown in the drasinghich will be operated by two thumb fingers. Installations of navigatis
touchpad and two clickeys on the front side of the keypad as shown indtheing1, which will be operated by two thumb finger
Pasting of backside keys arrangement label on the touchpad as shown in the-@irayimkich the operator can locate the keys ¢
the backside and type them blindly. 32 numbers of keys on theidbacksogrammed to be used as alphanumerical and functiol
keys as mentioned below, which can be typed blindly using 8 fingergiasn below and shown in the drawifg 32 numbers of
backside keys are arranged into two groups, each group has l&nkielpeated near to left and right edges of the keypad as shc
drawing1. Each finger has to press only 4 keys without any struggle or strain on the fingers. Out of 32 numbers of keys on
backside, all the 32 keys are programmed to be used as alphbkeys, while Numlock key and FuncLock key are unlocked as
shown in the drawin@. Out of 32 numbers of keys on the back side, 12 keys are programmed to be used as numerical key
NumLock key is pressed and locked as shown in the dra&viighenNumlock key is locked all other remaining keys on the
backside will be disabled. When NumLock key is locked FuncLock key will be unlocked. Out of 32 numbers of keys on tte
of the keypad, 29 keys are programmed to be used as functional key&witleock key is pressed and locked as shown in the
drawing2. When FuncLock key is locked ail other remaining keys on the backside will be disabled. When FuncLock key is
NumLock key will be unlocked. Overall size of the keypad is fixed at 140r6mn, which is a suitable size for hand held
operation. Since this is a hand held keypad no need to bend towards the table for typing by which Operator can catrdortab
stand and enter data. While typing, all the fingers and wrists are at itsl pasiteon which will reduce the stress and strain on
fingers and wrists. Since this is a light weight, small size gadget, hand held operation will be comfortable. Blueiesthmadel
will be useful for remote operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039032 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : A NOVEL FLUX COMPOSITION FORHE STAINLESS STEEL SMAW WELDING ELECTRODE:!

(51) International classification ‘B23K{(71)Name of Applicant -
35/36 | 1)NATIONAL INSTITUTE OF TECHNOLOGY,

(31) Priority Document No :NA |TIRU CHIRAPPALLI
(32) Priority Date :NA Address of Applicant :Tiruchirappal620015 India. Tamil
(33) Name of priority country :NA |Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Dr. S. P. Sivapirakasam
(87) International Publication No NA 2)Vishnu B R
(61) Patent of Addition to Application Number ‘NA 3)Dr. Sreejith Mohan

Filing Date ‘NA 4)Mr. R. K. Raajesh Kannan
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention discloseblerein relates to a novel flux composition for the stairstssl shielded metal arc welding (SMAW) weldi
electrodes. The flux composition for stainless steel SMAW electrodes disclosed herein comprises of titanium dioxid®orutile

particles, calciuntarbonate nano particles and nano sized reactive materials. The nano sized reactive materials comprising
nanoparticles and zinc oxide nanoparticles. The invention further relates to a flux composition with negligible emisdaingf w
fume and hravalent chromium Cr(VI).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039045 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 01/03/2019

(54) Title ofthe invention : SYSTEM AND METHOD FOR EFFICIENT ENERGY EXTRACTION FROM AN EXISTING SOL.
PV SYSTEM

(51) International classification 'HOlL, (71)Name of Applicant :
31/04:| 1)NATIONAL INSTITUTE OF TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :National Institute of Technology,
(32) Priority Date :NA |Tiruchirappalli Tamil Nadu India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)DR. SISHAJ P. SIMON

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relatesaanirror panel assembly [100] for a solar photovoltaic system. Particularly the invention relate
mirror [101] and panel [102] assembly for a solar photovoltaic system for extracting maximum solar energy from the @aistin
photovoltaic systems. dditionally the invention relates to a method of efficient energy extraction from existing solar photovol
systems by orientation of the mirror [101] and panel [102] assembly [100] to prevent the shading of one PV module opéhnel
over the otheby way of aligning of the mirror and panel such that the angle of strike [Ip] of a reflected ray from the sun is su
sun elevation angle [E] and angle of tilt of the PV module [] deducted from twice the optimal angle of the mirror [d]L.Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039055 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : DURABLECOST-EFFECTIVE AND EFFICIENT MEMBRANE FOR HARVESTING DRINKING
WATER FROM ATMOSPHERIC AIR AND METHODS THEREOF

(51) International classification ‘EOSE| (71)Name of Applicant :
3/28 | 1)NATIONAL INSTITUTE OF TECHNOLOGY,

(31) Priority Document No ‘NA | TIRUCHIRAPPALLI
(32) Priority Date :NA Address of Applicant :Tiruchirappal620015, Tamil Nadu,
(33) Name of priority country :NA |India Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)S. MUTHUKUMARAN
(87) International Publication No *NA 2)G. ARTHANAREESWARAN
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Thepresent invention relates to membrane for water filtration and method thereof. The membrane is a polymer matrix mad:
highly nonreactive thermoplastic polymers and such other unreactive polymers. The membrane comprises inorganic comp
wherein he inorganic component consists of synthesised Fe pillared bentonite. Iron content in the polymer membrane matr
comprising Fe pillared bentonite as inorganic componenti¥%;land the membrane has a water permeation capacity of more t
150L/m2h and haa pore size of about 40nm. Figure 1:
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2017

(21) Application N0.201741039083 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : SMART LOAD NODE FOR NGSMART LOAD

:HO1R|(71)Name of Applicant :
. . 13/00. 1)National Institute of Technology Tiruchirappalli
(51) International classification HO2H Address of Applicant :Tiruchirappal620015, Tamil Nadu,
3/00 |India Tamil Nadu India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date :NA 1)SHASHANK SINGH
(33) Name of priority country ‘NA 2)AMIT ROY
(86) International Application No ‘NA 3)M. P. SELVAN
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The preseninvention relates to a smart load node system. More particularly the present invention relates to a smart load no
for operating an appliance under smart grid environment. In specific, the present invention relates to a smart loadmddeigya
scheduling of the neamart appliances by incorporating demand response programs without changing existing electrical infr
of a home. A smart load node system [200] for operating an appliance, comprises of one or more portable load efOdE\ac
router [201], a load management unit (LMU) [202], an energy meter [203], a memory of the LMU [202] to store data, andka
[204]. Further, the present invention relates to a method [300] of operating the appliance using the smart $yateno{z00].

Figure 1:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841018255 A
(19) INDIA
(22) Date of filing of Application :16/05/2018 (43) Publication Date : 01/03/2019

(54) Title ofthe invention : AUTOMATED ATTENDANCE MANAGEMENT SYSTEM

. e :G07C|(71)Name of Applicant :

(51) International classification 9/00 1)DR. USHA BHANU.N
(31) Priority Document No :NA Address of Applicant :Block.2.1.C. Harini Alagapuri
(32) Priority Date :NA |Apartments, Alagapuri Nagar, Ramapuram, Che608i089.
(33) Name of priority country :NA |Tamil Nadu India
(86) International Application No ‘NA 2)UDAY SHILTON

Filing Date :NA 3)R. TAMIL SELVAN
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. USHA BHANU.N

Filing Date :NA 2)UDAY SHILTON
(62) Divisional to Application Number ‘NA 3)R. TAMIL SELVAN

Filing Date :NA
(57) Abstract :

AUTOMATED ATTENDANCE MANAGEMENT SYSTEM The present invention relates to a system for managing attendan
individuals within a predetermined area in real time, said system comprising of ID module configured for user; and main mo
configured to act aa server. The ID module gets activated only when the individual wears it. The presence of an individual \
area is determined in real time by pinging the MAC ID of the individual in the server. The headcount of the number wélisidivi
present irthe predetermined area gets updated in a database created in the Raspberry pi followed by connection of the indi
module with an ofrthip wireless local area networking module of the Raspberry pi. The system keeps a track on the individiv
time and award attendance when the MAC addresses find a match in the database witieteampneed area without human
intervention. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201941006395 A
(19) INDIA
(22) Date of filing of Application :18/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : PHARMACEUTICAL COMPOSITION COMPRISING FUNCTIONALLY MODIFIED PH
RESPONSIVE GELLAN GUM GRAFT COPOLYMERICROSPHERES FOR COLON CANCER

(51) International classification :A61K9/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Raghavendra V. Kulkarni
(32) Priority Date :NA Address of Applicant : BLDE
(33) Name of priority country :NA & Research Centre, Vijayapur 586 103 Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Raghavendra V. Kulkarni
(87) International Publication No " NA 2)Dr. Vijayakumar V. Alange
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relatesdevelopment of functionally modified gellan gum graft copolymer baseteppbnsive microsphert
for colon targeted drug delivery system. It particularly relates to the development of Capecitabine loaded functionity getdif
gum graft copolymer basl pHresponsive microspheres for colon targeted drug delivery system. It specifically relates to the
development of Capecitabine loaded functionally modified gellan gum graft copolymer basesppHsive microspheres for colo
targeted drug delivery sysn for treatment of colorectal cancer. The present invention also relates to the process for synthes
sensitive copolymers by grafting reaction and to use them for the developmensehgitive multiparticulates for colon targeted
drug delivery é anticancer drug for the treatment of colorectal cancer.The invention further relates to method for treatment ¢
colorectal cancer by colon targeted drug delivery system. Theepkitive polyacrylamidgraftedgellan gum (PAAmG-GG)
microspheres of capiabine were formulated by spray drying method. The synthesized graft copolymer was characterized t
spectroscopy, 1HNMR spectroscopy, elemental analysis, viscosity measurement, neutralization equivalent andgjtheimetric
analysis. The in vitrarug release indicated that the microspheres prepared witbggensive PAARY-GG copolymer released
maximum amount of drug in the colon with controlled manner and very less amount of drug was released in stomach and i
fluids. The GG10 microsphes have shown adequateviitro results; hence this formulation was selected feriwo ant-tumor
activity. The results obtained from this in vivo study suggests that DMH induced animals have shown increased numbesraoit
size, which were reduced the GG10 formulation treated group. The formulation GG10 have increased the GSH and catalas
and decreased the nitrite levels. The formulation GG10 has also shown reduction ievieN&nd ACF count. This indicates the
better antitumor activiy of developed pktensitive colon targeted GG10 microspheres.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/02/2019

(21) Application N0.201941006427 A

(43) PublicatiorDate : 01/03/2019

(54) Title of the invention : A HERBAL COMPOSITION CONTAINING COW URINE AND A VEGETABLE STARCH AND A

METHOD THEREOF
(51) International classification :A61K35/22|(71)Name of Applicant :
(31) Priority Document No :NA 1)Mr. BELLATTU RAGHAVENDRA HEMMANNA
(32) Priority Date :NA Address of Applicant :321B, Gajanana Cashew Industrie:
(33) Name of priority country :NA D H Industrial Estate Siddapura, Kundapura Taluk, Udupi Dis
(86) International Application No ‘NA Karnataka State, India 576 2Zel: +918259298025; Cell: +91
Filing Date ‘NA 94481 53975 Hnail: brhemmanna@gmail.com Karnataka Ind
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Mr. BELLATTU RAGHAVENDRA HEMMANNA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A herbal composition containing cow urine and a vegetable starch Hagorgorated therein to an encapsulated solid dry powd
form in a gelatinrfree encapsulation is illustrated. The composition is effective against a plurality of diseases and disorders. -
urine is the urine of an indigenous cow and the vegetablkhstathe starch derived from the rhizomes of arrowroot. The compc
in the form of encapsulation comprises about 90.9% of indigenous cow urine and 9.1% of arrowroot powder, both in solid d
powdered form. The encapsulation is a hydrgxygpyl methylcellulose (HPMC) encapsulation. The encapsulation comprises
agglomerated particles of an active agent combined with arrowroot powder wherein the size of agglomerated particlyisgel
between 10um to 450um and preferably between 15um to 300umendagsulated herbal composition in solid powder form
incorporated into capsules and tablets is free from pungent odor and unpleasant taste.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006567 A
(19) INDIA
(22) Date of filing of Application :19/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : PLC INTEGRABLE IOT DEVICE FOR AUTOMATED TESTING DEVICE

(51) International classification :H04L41/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Vel Tech Rangarajan Dr. Sagunthala R&D Institute of
(32) Priority Date ‘NA Science and Technology
(33) Name of priority country :NA Address of Applicant :No.42, Avadi Vel Tecto®&d, Avadi,
(86) International Application No :NA Chennai 600 062 Tamil Nadu, India Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Dr. G. R. Kanagachidambaresan
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

PLC INTEGRABLE IOT DEVICE FOR AUTOMATED TESTING DEVICE The present invention relates to a programmable
integrated to PLC based automated testing device which is used for testing and monitoring the data from machine. Tibisgwc
with PLC circuit and monitors the working of PLC. The data is received every 0.05 second, and the device is also cofafigurzs
different speed rates. The output of the product will be displayed in Google spreadsheet and it is easy to use evenppoaieat
The device is configurable to report regular and irregular testing mechanisms. The company making automateduielstjag w
benefitted by the product. Main illustrative figure is Fig.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006891 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DETECTION, TRACKING AND SPEED MEASUREMENT IN
INTELLIGENT TRANSPORT SYSTEMS

(51) International classification :G06K9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. SANDA SRI HARSHA
(32) Priority Date :NA Address of Applicant :Assistant Professor, Department of
(33) Name of priority country :NA V. R Siddhartha Engineering College, Kanuru,
(86) International Application No ‘NA Vijayawada520007, Andhra Rtash, India Andhra Pradesh Ind
Filing Date ‘NA 2)Dr. KATRAGADDA RAGHU
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. SANDA SRI HARSHA
Filing Date ‘NA 2)Dr. KATRAGADDA RAGHU
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a functional architegtteetion and tracking and spee
measurement in intelligent transport systems comprising of: acquisition of data of a moving vehicle from an input vettdioe
and green format which is pprocessed and converted into the frames to extract iyuodlparameters which are then filtered anc
segmented for further processing; detection of moving vehicle involving the usage of plurality of significant charabkeristics
vehicle edge strength; density; variance of orientations; and backgroundsabtsaheme, where a resultant feature map is a gi
scale image having the same size of the input image, where the pixel intensity signifies the probability of vehiclenestimati
threshold by employing a thresholding based segmentation scheme ¢stgray scaled image and video of the moving vehicle
a binary image and the foreground moving vehicle is distinguished from the static background through conditional thresholt
mechanism; directional filtering for characterizing the video framednhsideration where the magnitude of the second derivat
intensity is used as a measurement of edge strength to facilitate the optimal detection of intensity peaks and theigleving ve
detection efficiency is measured by a multidirectional fittgnnechanism to perform image scanning in multiple directions
simultaneously to obtain compass readings; and mapping of features by feature clustering; heuristic filtering basedy&ikb A
and boundary box generation, which is followed by track ifleation and replica matching based tracking system for vehicle
tracking where initially the feature mapping for all frames is estimated and a track graph is prepared by deploying Hreltthek
presence of passing of bounding boxes is traced indictiennumber of vehicles crossing the track.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/02/2019

(21) Application N0.201941006917 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DECOMPOSING ORGANIC AND FOOD WASTE

(71)Name of Applicant :
1)ALLINNOV RESEARCH AND DEVELOPMENT
PRIVATE LIMITED
Address of Applicant :D. No. 29B, Bairappa Colony,
Krishnagiri 635001, Tamil Nadu, India. Tamil Nadu India

(51) International classification :CO2F11/01 (72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. K NAGAJYOTHI
(32) Priority Date NA 2)Dr. MANGALI BAL RAJU
(33) Name of priority country ‘NA 3)Dr. K. RAMESH
(86) InternationaRpplication No ‘NA e
Filing Date ‘NA 4)Dr. SUNKARI JYOTHI
(87) International Publication No i NA ggr UAM'\A‘/ EGQITIKI?IRﬁg:I\Y:SEDDY
(61) Patent of Addition to Application Number ‘NA 7C .G(.)PINATH
Filing Date ‘NA 8)D.r B. SUMATHY
(62) D_i\_/isional to Application Number ‘NA 9)Dr. M. ANAND
Filing Date NA 10)Dr. S. SATHIYAMURTHY
11)K.S. SREENIVASAN
12)Dr. K. BABU
13)BEERAM SUDHARSHAN REDDY
14)S.M. ABDUL MANNAN HUSAIN
(57) Abstract :

A system and method for decomposing organic waste material is disclosed. The disclosed system and method are baseg ¢
having a waste decomposition chamber for decomposing the waste matetialwaste decomposed chamber for collecting
decomposed organic waste material; a grinder unit for grinding the organic waste material and supplying the ground siggani
material into the waste decomposition chamber; a heating unit for heating timel grganic waste material and increasing press
due to vaporization of water content of the organic waste material into the waste decomposed chamber for decomposition
organic waste material, a plurality of conduits and a blower configured witpitinality of conduits for aerating the waste
decomposition chamber, wherein one or more alkaline chemical agents are added in the ground organic waste materited in-
decomposition chamber for increasing rate of decomposition of the ground osrgatécmaterial.

No. of Pages : 1No. of Claims : 1!

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9064



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006938 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of theinvention : ENERGY HARVESTING STOVE

(51) International classification :A47J37/0t|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr.J.Deny
(32) Priority Date :NA Address of ApplicantKalasalingam Academy of Research
(33) Name of priority country :NA and Education, Krishnankaoil, Virudhunagar,Tamil Nadu,India
(86) International Application No :NA code626126 Tamil Nadu India
Filing Date ‘NA 2)Mr.R.Vengat Rahul
(87) International Publication No :NA 3)Dr.B.Perumal
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.J.Deny
(62) Divisional to Application Number ‘NA 2)Mr.R.Vengat Rahul
Filing Date ‘NA 3)Dr.B.Perumal
(57) Abstract :

ABSTRACT Electricity is the fuel to the living organisms in the world. In village area there will be a continuous irgarofipti
power supply, in order to overcome this critical situation, we came with a solution namely Free energy dessatstove, which
works mainly on the principle Peltier effect. Through which can heat energy is converted to electrical energy. So firatitoan
some amount of power . The produced energy is stored in the battery with the help of a voltage oéguidtnd current booster
circuit so that it can store energy in a effective manner and the stored electric energy is act as a Mini Invertevilldges pleople
wont have the difficulty of buying a inverter. From this we can implement our knogvkesigocial useful project to our society. Fr
this project many villagers are benefited.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006595 A
(19) INDIA
(22) Date of filing of Application20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : TRILINGUAL TRANSLATION BY ROOT WORD DETECTION AND VERB IDENTIFICATION

(51) International classification :GO6F17/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr.S. Girirajan
(32) Priority Date :NA Address of Applicant :No. 31, K.K Nagar, 3rd Street,
(33) Name of priority country :NA Guduvancheeri, Chennai, Tamil Nadu, India, Pin G602 202.
(86) International Application No :NA Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Mr.S. Girirajan
(61) Patent of Addition to Application Number ‘NA 2)Dr.A. Pandian
Filing Date ‘NA 3)Dr.V.V. Ramalingam
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

Statistical apporach are wiedly used to build a multilingual translation system. This methodology exclusively relieslappnsbE
of samples. Which is the reason, Goag#mslator performs curiously well when it tanslates among the famous Languages
notwithstanding, commits basic errors when it translates the Languages that are recently introduced or less knowramikvtrk
The majority of the inquire about found & on Natural language Processing (NLP), have been performed keeping English a
target language. In this examination, we have attempted to investigate a Common machine translation system, parttoailarly
language having lacking accessibilityliterature. This investigation essentially centers around Indian regional Language(Tarnr
this work, we have proposed diverse methodologies for linguistics primarily based verb identification along with it®traastht
henceforth, built an algoh for root word identification of an verb in any sentence which reflects noteworthy enhancement «
Google Translator.

No. of Pages : 1No. of Claims : .

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9066



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006597 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : HAND GESTURE RECOGNITION FOR DYNAMIC IMAGES

(51) International classification :G06K9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr. Guntupalli Manoj Kumar
(32) Priority Date :NA Address of Applicant :No. 3, Near TNB & CANARA BANK
(33) Name of priority country :NA Thiruvallur Street, Potheri, Chennai, Tamil Nadu, India, Pin €
(86) International Application No :NA 603 203.Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Mr. Guntupalli Manoj Kumar
(61) Patent of Addition to Application Number ‘NA 2)Dr.A. Pandian
Filing Date ‘NA 3)Dr.V.V. Ramalingam
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

In the existing system, there are some applications to recognize the deaf and dumb peoples gesture but they tare not able
communicate with them like a normal person. In the proposed system, we implement gesture recognition for communicatio
blind, deaf and dumb people. Using SIFT and neural networks algorithm we recognize the gesture given by the deaf anglel
in specific domain like news, food etc. By comparing with database using MATLAB we will get output as text for deaf & dur
speech for blind.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201941006600 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : RASPBERRY Pl BASED SAFETY SYSTEM FOR INDUSTRIAL WORKERS USING DEEP
LEARNING

(71)Name of Applicant :
1)Dr. G.R. KANAGACHIDAMBARESAN
Address of Applicant :ASSOCIATE PROFESSOR,
DEPARTMENT OF CSE, VELTECH RANGARAJAN DR

(51) International classification :G08B21/0(|SAGUNTHALA R & D INSTITUTE OF SCIENCE AND
(31) Priority Document No ‘NA TECHNOLOGY, AVADI, CHENNAI - 600 062. Tamil Nadu
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA 2)Mr.S. PRADEEP KUMAR
(86) International Application No ‘NA 3)Mrs. S. SELVA KUMARI

Filing Date ‘NA 4)Mr.S. RAJIV
(87) International Publication No *NA 5)Mr. R. PUSHPAKUMAR
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. G.R. KANAGACHIDAMBARESAN
(62) Divisional to Application Number ‘NA 2)Mr.S. PRADEEP KUMAR

Filing Date ‘NA 3)Mrs. S. SELVA KUMARI

4)Mr.S. RAJIV

5)Mr. R. PUSHPAKUMAR
6)Dr.C. MAHESH
7)Mr.P. N. KARTHIKAYAN

(57) Abstract :

This patent deals on a low cost safety mechanism that ensusesritegs safety inside industries. This device includes sensor,
raspberry pi and locking actuators. The workers dealing with hazardous chemicals in case of chemical industry and liaigvin
case of other industries are supposed to wear helmet anchéesk for their protection. Most of the industrial accidents happen
because of very less safety aspects. This module ensures the safety aspects before turning the machine or openirgharober
The camera sensor is activated by a obstacle seheamage is processed through deep.learning and necessary safety requir
verified. Once the safety aspect is verified the locks are opened with the GPIO command. If the safety aspects aiedrtbesati
worker image is acknowledged to the sujmwfor further safety measures and corrective actions. Technical figkeknet of Thing
(IoT), Industrial Internet of Things (HoT), Industrial safety, Deep learning
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006634 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : A PORTABLE SUBTALAR ARTHROMETER AND A PROCESS THEREOF

(51) International classification :A61B5/10%|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)V. Pasupatham
(32) Priority Date :NA Address of Applicant :No: 11, Vallalar Salai, Muthiah Nag
(33) Name of priority country :NA Annamalainagar Post 608 002, Chidambaram Taluk, Cuddal
(86) International Application No :NA District Tamil Nadu India
Filing Date ‘NA 2)S. Sathishbabu
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)V. Pasupatham
Filing Date ‘NA 2)S. Sathishbabu
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The range of motion is an important component inpitngsiotherapeutic assessment of foot and ankle injuries. As the range of
decreases, strength and power decreases, which may lead to poor ankletatad gibt performances. As these joint performan:
getting worsen with ageing, sports and octigpel injuries, it might influence on functional activity like dynamic balance and e
Studies pertaining to various methods of measuringtaialo movements are meagre. This leads to ignoring the same by the he
professionals in the processof measarg t he range. In Iight of the above, t
ArthrometerE. I'n addition, the present disclosur e @sinopei
and easy method to measuhe range of motion. The device of the present disclosure could also be used to measure the suj
and pronation of the forearm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006942 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : ENTERACTIVE LEARNING MANAGEMENT SYSTEM

(51) International classification :G09B7/0( (711))Il\\l/lirlr\]leDZfD¢F\)/p£lsl?<rX1:'ESULU
(31) Priority Document No :NA X -
(32) Priority Date ‘NA Address of Applicant :KALASALINGAM ACADEMY OF
(33) Nameyof fiority countr :NA RESEARCH AND EDUCATION, ANANDNAGAR,
(86) Internatio%al Ay Iicatioz No :NA KRISHNANKOIL - 626 126, VIRUDHUNAGAR (DIST.),
Filing Dato PP NA TAMILNA DU, INDIA. Tamil Nadu India
(87) International Publication No NA g;gﬁgéﬁ&iﬂlxﬁ BI'LXEIEG?AAR’\}ASU
(61) Patent of Addition to Application Number ‘NA f .
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA DMANDADI VENKATESULU
Filing Date ‘NA 2)KAMAKTCHI KARTHEEBAN
' 3)SUBRAMANIAN THANGARASU
(57) Abstract :

e-Interactive Learning Management Systenil(®1S) is a novel dearning system which facilitates ot one coaching of a studer
in an interactive way as if he/she is seated next to the teacher/instructor (virtual). All the lessonseamghed using digital
interactive board and video capturing dms and are stored in cloud/web server. A student can access the lesson from the cli
server The system is so designed that a fast learner spends an optimum time in learning the lesson whereas a slpvolédede
with facility to learn the sulect at his/her own phase that too interactively until all his/ her doubts clarified and the lesson is
understood completely. Hardware, and software are seamlessly integrated to enable the ease of learning by both &axd Eaw
learners
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006943 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MY FAMILY HEALTHMANAGEMENT SYSTEM

(51) International classification :A61B5/0( (711))Il\\l/lirlr\]leDZfD¢F\)/p£lSl?<rX1:'ESULU
(31) Priority Document No :NA . )
(32) Priority Date ‘NA Address ofApplicant :KALASALINGAM ACADEMY OF
(33) Nameyof fiority countr :NA RESEARCH AND EDUCATION, ANANDNAGAR,
(86) Internatio%al Ay Iicatiox No :NA KRISHNANKOIL - 626 126, VIRUDHUNAGAR (DIST.),
Filing Dato PP NA TAMILNADU, INDIA. Tamil Nadu India
(87) International Publication No NA 2)SIRUMOLASI PARAMASIVAM.BALAKANNAN
(61) Patent of Addition to Application Number ‘NA 3)SUDARfSANAN N'_A‘IR SUPRAKASH
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA DMANDA DI VENKATESULU
Filing Date ‘NA 2)SIRUMOLASI PARAMASIVAM.BALAKANNAN
' 3)SUDARSANAN NAIR SUPRAKASH
(57) Abstract :

My family health management system deals with safe and secure way of managing family members health details such as
diagnosis, treatmentedical prescriptions, medical reports and life insurance policies. All health records are encrypted and :
the chronological order using block chain technology so that authenticity, integrity; security and privacy of all thearesafis
guardd. In every ailment cure, all stages of medical treatment are recorded and stored for ease of future reference byThesf
becomes very handy if a person changes the doctor and/or relocates to some other place/country for varied reasoresadrh
health reports are shared with the life insurance company with whom the individual has a taken a life/term insuranoedinel/c
insurance policy so that insurance claim becomes hassle free. Medicines are cross checked with the origimalfdogresato
avoid fake medicines. The system also supports remote monitoring of an ailing family member by the family, if they ailalret
at home. In this model, family is the SOLE owner of the medical reports and NO ONE ELSE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006972 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : DESIGN TO DETECT UNDERGROUNBATER LEAKAGE DETECTION

(51) International classification :HO2H3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAJAVEL D
(32) Priority Date :NA Address of ApplicantASSISTANT PROFESSOR,
(33) Name of priority country ‘NA DEPARTMENT OF IT, SNS COLLEGE OF ENGINEERING,
(86) International Application No :NA COIMBATORE Tamil Nadu India
Filing Date ‘NA 2)Dr.B.Anuradha
(87) International Publication No *NA 3)RAJKUMAR KK
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Aswini Shanmugam
(62) Divisional to Application Number ‘NA 2)Eialarasan Subramanian
Filing Date ‘NA 3)Kathirvelan Ravi
(57) Abstract :

Theinvention discussed here can provide solution for till day unsolved problem, that is, locating the exact pipe which @& dan
leading to the loss of water during long distance transmission through underground pipeline network. The design consists ¢
MS554€C Barometric sensor which is notable for accurate detection of water level. Each pipe in the system will consist of tl
in the middle supported with relay for controlled power supply. Input to sensor is water and level of water(outputYashygven

arduino placed above, with the help of connecting wires. The setup is programmed in such a way that level of watepéigacl
compared, any variation in | evel triggers the GSM Ifgiene (
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006973 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : AENDER COCONUT WATER BLENDED NATURAL JUICE BEVERAGE

(51) International classification :A23L2/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUNJA SURENDRA VARMA
(32) Priority Date :NA Address of Applicant :1:22, VADDIPALEM, ONGOLE,
(33) Name of priority country ‘NA PRAKASAM DISTRICT, ANDRA PRADESH, INDIA, PIN
(86) International Application No :NA CODE-523 001. Andhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)GUNJA SURENDRA VARMA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention relates to a blended soft dnndnufactured by the utilization of the water from the tender coconuts. The extractt
coconut water is first filtered for the removal of the impurities and the deposited coconut flesh for obtaining residiealr freleder
coconut water which is then dikd with purified potable water in the ratio of 4:1. For a quantity of 800 ml of the tender coconi
water, about 200 ml of purified water is utilized and the mixture is added with 0.5% by weight of the juice from thétasdicit
for increasing thacidic content of the blended juice. This combination is then subjected to pasteurization involving high tem
for a short duration of time period and the resulting drink is cooled to an optimum temperature of 25 degree centigrafti€lrifike
is value added by admixing the minerals such as dextose through the available electrol powder by weight of 0.5% whichte
re-hydrating and revitalizing properties of the said blended coconut water based soft drink. The temperature of the pioeess:
further reduced to about 5 degree centigrade at which the juice is carbonated for the elimination of the oxygen amelviemtibe |
of the growth of microbes and the resultant blended juice from the tender coconut water is stored with gaseb&d 6bdegree
centigrade to achieve a shelf life of 25 days. The overall solution is kept in UV chambe3f@dmni@Autes for preservation till 2
months.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201941007136 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : ELECTRIC FLOOR MOPPING MACHINE

(71)Name of Applicant :
1)M.NIKHIL
(51) International classification :A470111/401: Address of Applicant :RAMACHANDRA COLLEGE OF
(31) Priority Document No ‘NA ENGINEERING, NH5 BYPASS ROAD, VATLURU, ELURU
(32) Priority Date :NA 534007, ANDHRA PRADH,INDIA Andhra Pradesh India
(33) Name of priority country ‘NA 2)D.SATISHKUMAR
(86) International Application No ‘NA 3)S.VARNIKANAGESWARI
Filing Date ‘NA 4)A.MOUNIKARAJYALAKSHMI
(87) International Publication No *NA 5)S.K.B.PRADEEPKUMAR.CH
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)M.NIKHIL
(62) Divisional to Application Number ‘NA 2)D.SATISHKUMAR
Filing Date ‘NA 3)S.VARNIKANAGESWARI
4)A.MOUNIKARAJYALAKSHMI
5)S.K.B.PRADEEPKUMAR.CH

(57) Abstract :

In this invention is to provide a good quality of electrical floor cleaning machine An electrical floor cleaning machmeamhbe
used for scrubbing or for mopping or as a machine which carries out both the aativitianeously. The components of the mac
are mounted on a tripod made of Plastic and consist of a single phase AC motor coupled by a Frame for fitting the mvah, alc
telescopic handle having height adjustment and water container are connéleéehandle. When the machine is switchecd @¢
mop will rotate we can adjust the speed by using speed Regulator. Electric supply to the machine is affected throlgyleabfiex
carried through a hollow handle which carries a touch switch for cangah ONOFF contactor. Water for cleaning can be
spayedon the floor with help of switch controlled by a operator. These devices need an electrical energy for its operation an
friendly. In India, especially in summer, there is power crisis and aidke floor mopping machine is not used effectively due tc
problem. Hence it is a need to develop low cost, as well as both wet and dry condition usage, eco friendly .This manbsily w
used for households and small scale industries. Usudatiyueeholds and small scale industfiesr mopping was done by manual
process where electrical mopping machines are not affordable by common man hence it is not popular among the peaplg.
process people should keep their back straight in eodemevent straining on their back. No matter how careful the person is ak
keeping him or her back straight el bow in grip widectwty:
when performed day after day. To preventthiaj or probl em handl e can be adjustec
machine based on eco friendly as an innovative gadget for easily handling engineered for dry and wet cleaning, attaactem
container for spraying. Incorporation of sirehd powerful motor which considerably reduce the overall size and weight of the
machine. Designed with maximum performance for optimized mopping and cleaning the corners which are hard to reach.
Enhancement the device for effective use when a suitatikrp& incorporated with existing structure of the developed machin
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007137 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : AQUA SENSOR KIT FOR CHECKING DISSOLVED OXYGEN IN FISH POND

(71)Name of Applicant :
1)N.SIVA CHANDANA
Address of Applicant :RAMACHANDRA COLLEGE OF
ENGINEERING, NH5 BYPASS ROAD, VATLURU, ELURU

(51) International classification :C02F3/0(|Andhra Pradesh India

(31) Priority Document No ‘NA 2)K.SAIPAVANI

(32) Priority Date :NA 3)M.HARSHANATH

(33) Name of priority country ‘NA 4)A.RUSHI

(86) International Application No ‘NA 5)V.V.SRI RAMYA
Filing Date :NA 6)P.RANI SALOMI

(87) International Publication No *NA 7)A.DAVEEDU RAJU

(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date :NA 1)N.SIVA CHANDANA

(62) Divisional to Application Number ‘NA 2)K.SAIPAVANI
Filing Date :NA 3)M.HARSHANATH

4)A.RUSHI

5)V.V.SRI RAMYA
6)P.RANI SALOMI
7)A.DAVEEDU RAJU

(57) Abstract :

This invention is aqua farmers arfacing many challenges through their manual checking procedures for mandatory parame
as Dissolved Oxygen (DO), temperature, pH level, that affect the yield and life span of the fish or prawn/shrimp indisfhgonc
Aqua Smart Kit (ASK) paves aay for intelligent monitoring and controlling of the parameters. The ASK will monitor the three
parameters in periodic manner (for every 30 minutes) set by the user and sent to the formers (maximum 3 numbers) thooug
web page. The DO decreased bebothreshold level the fish or prawn will die, so the ASK will monitor continually by respecti
sensors and transfer the data to former, and also accordingly switch on the aerators to improve the DO levels andhendtatn
when required DO
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007138 A
(19) INDIA
(22) Date of filing of Application :23/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : FUEENGINE-ELECTRO DRIVE SYSTEM AND METHOD FOR ROAD TRANSPORT VEHICLE

(51) International classification :B60K6/0C| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Meruva Ravibabu
(32) Priority Date :NA Address of Applicant :Meruva Ravibabu,-432,
(33) Name of priority country :NA Bandiladoddi Street, Kasipeta, Venkatagiri Town, Nellore Dis
(86) International Application No :NA 524132 Andhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Meruva Ravibabu
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Abstract The prengieeat echventtromeéBbystem and method for |
driving force mechanism for road transport vehicles. The system includes the following components at least one eaehgit)eF
and/or solar power panel 2) ACdior DC generator 3) AC motor and/or DC motor and/or BLDC motor. 4) Control system me
configured to control speed, direction of the vehicle. The method of this invention provides generation of driving faaoésmedot
road transport vehicles bylfowing the steps comprising 1) Generation of AC and/or DC power by fuel engine and/or solar pc
drive AC motor and/or DC motor and/or BLDC motor 2) Powered AC motor and/or DC motor and/or BLDC motor drives/rot
wheels of the vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841017568 A
(19) INDIA
(22) Date of filing of Application :10/05/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : SHORT RIGID FIBREEINFORCED CONCRETE

(51) International classification ‘B29C (71)Na}m¢ of Appl|can_t : . .
70/00| 1)Sri Sivasubramaniya Nadar College oEngineering

(31) Priority Document No :NA Address of Applicant :0ld Mahabalipuram Road,
(32) Priority Date :NA [Kalavakkam, Chennai Tamil Nad®603 103 Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr Y.K. Sabapathy

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention pertains to the method of fabricatinguse of short rigid glass fibers in concrete which considerably
increases concrete strength. The method focuses on overcoming all the shortcoming in the earlier art by a novel meéttaodiat
Pultrusion. In this present . invention, long glass fibessngs are impregnated in a polymer resin and pultruded to obtain the d
shape and then cured at room temperature. The pultruded fibres after curing becomes rigid and they are then cut tossaspé
the aspect ratio adopted. These fibersrdifaving cut to desired short lengths are mixed with the concrete matrix in suitable vc
proportions which ultimately enhance the concrete strength.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201841006418 A
(19) INDIA
(22) Date of filing of Application :20/02/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : AN INTEGRATED IOT AND RFID BASED BAGGAGE TRACKING SYSTEM FOR AIRPORTS

(71)Name of Applicant :

1)Dr S SUNDARARAJ

Address of Applicant :PROFESSOR,DEPARTMENT OF

MECHANICAL ENGINEERING SRI KRISHNA COLLEGE Ol
TECHNOLOGY, KOVAIPUDUR, COIMBATORE641042
TAMILNADU, INDIA. Tamil Nadu India

2)TJANANI

3)PRATEEK LAKICAR

4)AARCHANA

5)M R AISHWARYA

6)S KISHORE KUMAR

7)M PRADEEP
(72)Name of Inventor :

:G06K7/1044E

(51) International classification G07B15/00

(31) Priority Document No ‘NA
(32) Priority Date NA g_'?; o O IDARARAS
(33) Name of priority country ‘NA 3)SARIVAZHAGAN
(86) International Application No :NA
Filing Date ‘NA 4)T RAJESH KUMAR
(87) International Publication No :NA ggggr(ézﬁ LAKKAR
(61) Patent of Addition to Application Number :NA 7YAARCHANA
Filing Date NA 8)M R AISHWARYA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA 9)S KISHORE KUMAR
10)M PRADEEP
11)KHARSHINI
12)SMUKUNTHAN
13)M PALANIAPPAN
14)PKARAN KUMAR
15)SPRADHEEP
16)V LOGANATHAN
17)MVIBIN
18)BRAMNATH
19)S ASHWINI
20)G GURU PRASATH
(57) Abstract :

Air transport is one of the most sophisticated means of carrying around people and things, until the problem of baggage ste
belongings that are often lost or damaged during flights,especially connecting flights is a very serious problem ih Hesifigl
noknowledge about thebaggage after chealntil the passenger arrives at the baggage claim. Placing RFID tags which is in t
shape of a key chain on every baggage during elmealich has a unique code of-18 digits, all details of the pamsger and his
journey is stored in the cloud under that number.Now the passenger is advised to download the required app from thegsérv
details of his baggage, in case if the passenger does not possess a smart phone he can register withinsb@otolget Simple
Text messages on Baggage update.Several readers are placed on the path of the baggage movement. The path of each b
predefined for every airport. Whenever the baggage crosses a reader, the reader sends the informatigntottteeReaders.The
Cloud sends step by step tracking information to the customer so that in case of incongruity the customer can clairarahttac
his baggage with the help of airport security and notifications are sent for any misplacechiadysth the server admin and the
passenger.The exact location of the baggage can be tracked virtually by the passenger. The possibility of misplacesbbaigdjs
during connecting flights is avoided by placing RFID readers at all possible eres @iversion spots).If the baggage is moving
towards the wrong lane or flight or left behind in the storage area, the passenger can identify the error using theatingagyehe
app. The cloud consists of d@yer secure architecture to provide best security during any inconvenience.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006643 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : A PASSIVE ENERGY DISSIPATION DEVICE TO IMPROVE GLOBAL STIFFNESS OF RC
FRAMED BUILDING

(51) International classification :B32B3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Vel Tech Rangarajan Dr. Sagunthala R&D Institute of
(32) Priority Date ‘NA Science and Technology
(33) Name of priority country :NA Address of Applicant :No.42, AvadiVel Tech Road, Avadi,
(86) International Application No ‘NA Chennai, Tamil Nadu, India, Pin Ce@80 062. Tamil Nadu Indi
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)A. Sangeetha
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A device to improve the global stiffness of RCC framed building and to protect the RCC framed building during an earsimge
Passive energy dissipation device such asshaped (elastplastic) damper (XPD)X-plate based ADAS elements are connectel
using angle bracing and the supporting frame of ADAS element is of Chevron type and contributes stiffness to the ADAS e
The thickness, width, length and number of elements have been designed to match mdkdhry stiffness at the upper floor.
Dampers made of mild steel are provided in each bay in the excitation direction at the bottom storey, wherein two eqofihen
plates are connected back to back ati6§ree inclination with horizontal and tbennections of the angles are welded.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006660 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : SURFACE FRICTION TESTING MACHINE

(51) International classification :B60T8/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PALANISAMY, KANDHAVADIVU
(32) Priority Date :NA Address of Applicant :PROFESSOR, DEPARTMENT OF
(33) Name of priority country ‘NA FASHION TECHNOLOGY, PSG COLLEGE OF
(86) International Application No ‘NA TECHNOLOGY PEELAMEDU, COIMBATORE 641 004
Filing Date ‘NA Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)PALANISAMY, KANDHAVADIVU
Filing Date :NA 2)RAMAMOORTHY, SURJIT
(62) Divisional to Application Number ‘NA 3)DURAISAMY, GOPALAKRISHNAN
Filing Date :NA
(57) Abstract :

The present invention discloses a surface friction testing machine for testing of friction between fabric and humaia skétred
to evaluate the same. Said surface friction testing machimm@iiprises of an central controlling unit (11), testing platform (21) 1
testing the surface specimen (28) actuating arrangement (31) for sliding motion, a probe case (41) for 10 examinimg the tes
specimen (76) and a power supplying unit (51) charizetiin that said probe case (41)comprises of mini stepper motor assen
(51) connected to a torque sensor arrangement (61) and a load cell assembly (71).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201841049368 A
(19) INDIA
(22) Date of filing of Application :27/12/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : SPILLTRAY AND PAN SUPPORT FOR THERMAL EFFICIENCY ENHANCEMENT OF A
DOMESTIC LPG STOVE

(51) International classification :F23D14/0!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LPG Equipment Research Centre
(32) Priority Date :NA Address of Applicant :Opp ITI Main Gate, D@awaninagar,
(33) Name of priority country :NA Bangalore 560016, Karnataka, India. Karnataka India
(86) International Application No ‘NA 2)JADAVPUR UNIVERSITY
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)BERA, Ashis Kumar
(61) Patent of Addition to Application Number ‘NA 2)VERMA, Meenam
Filing Date ‘NA 3)DAS, Mithun
(62) Divisional to Application Number ‘NA 4)DATTA, Amitava
Filing Date ‘NA 5)GANGULY, Ranjan
(57) Abstract :

The presentlisclosures relates to a cooking stove (100) including a stove body (102) operatively coupled to a cooking fuel s
plurality of burners (104) disposed on the stove body (102), the plurality of burners being in communication with thefiggokin
supply for receiving a cooking fuel; and a pan support assembly (106) being provided with the plurality of burners (104), the
support assembly (106) includes a circular pan support (108) defining a hollow disc structure with an aperture (11(y &14@)l
configured to be received in the aperture (110), the spill tray (112) defining a second aperture (114) for accommdulatirey the
(104); and a plurality of prongs (116) extending above and below from the circular pan support (108) for respeppeeling the

pan support assembly (106) on the stove body, and a cookware placed on the pan support assembly (106).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941003712 A
(19) INDIA
(22) Date of filing of Application :30/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MINJHANGRI MAKING MACHINE

(51) International classification :A23G3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)A. Gokula Krishnan
(32) Priority Date :NA Address of Applicant :23/1, Laxmi Sweets, Uthukuli Road
(33) Name of priority country :NA Chennimalai (Post), Perunnndurai (Taluk), Erode (District), T
(86) International Application No :NA Nadu, India, Pin Cod638 051. Tamil Nadu Indi
Filing Date ‘NA 2) A. Naveen Kumar
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)A. Gokula Krishnan
Filing Date ‘NA 2)A. Naveen Kumar
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A novel minijhangri making machine in the field of food production wherein the-jhangris are produced in large quantities. T
inventionis aimed and developed in view of automating the production ofjhanigris, thereby reducing the need of skilled labo
and reducing time. The mijlhangri making machine consists of a motor, set of gear boxes, pulleys, connecting belts, crank ¢
set up, piston and cylinder set up, die, hopper, plate with nozzles, tray and a reciprocating plate carryinghiegménio ce
ordinate the working of the machine. The invention precisely relates to the working of various components in the rthachihe \
ultimate aim is to make mighangris from the raw material (i.e. mifiangri flour) filled in the hopper.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941002363 A
(19) INDIA
(22) Dateof filing of Application :19/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : SOLAR POWER BANK SYSTEM

(51) International classification :F2159/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KGN MOBILE PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :4-751/3/sf. Haridas Market, Bank
(33) Name of priority country :NA Street, koti Hyderabad, Telanga®®0095, India. Telangana
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MOHAMMED IBRAHIM
(61) Patent of Addition to Application Number ‘NA 2)JAMIRBHAI IDRISHBHAI VAHORA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a solar power Isgatem that converts solar energy to 220V AC outlet with GPS Tracker that
comprises of a ABS Plastic Body of the size 80mm X 150mm X 30mnThicness of 3 mm; Solar Plan of the size 75mm X
90mm, 26.5 Grams , 8V ; 18650 Battery charging controller with 4 batteries of 27200mah ; a 5v Dc system Cooling fa@roirs
X 20mm X 10mm ; a DC To AC Circuit of 12v Dc to 220v AC dbalpacity of 150watoutput; AC Output power plug of AC 220v
and Capacity 100 to 150watt; a DC Output 2 USB port; an Input charging Socket of 12vand Power on/off Switch.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/03/2018

(21) ApplicationN0.201841010108 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : VEGETABLE CUTTER (CONCEPT GRADUAL CUT METHOD)

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B26D1/0(
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)G. RAJ KUMAR
Address of Applicant :150, NORTH MOOPPANAR STRE
THANJAVUR, TAMIL NADU, INDIA -613004 Tamil Nadu
India
(72)Name of Inventor :
1)G. RAJ KUMAR

(57) Abstract :
NOT SUBNITTED
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201843030596 A
(19) INDIA
(22) Date of filing of Application :15/08/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : SEED WOMB

(51) International classification :A01G9/02 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. NAGAVENI ASPALLI
(32) Priority Date :NA Address of Applicant :No-&-74/03, Laxman Layout, Raich
(33) Name of priority country :NA Karnataka, India, Pin Cod#84 103. Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. NAGAVENI ASPALLI
(87) International Publication No *NA
(61) Patent of Addition to Application Number :
Filed on :01/01/190!
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An ultra-portable biodegradable seed womb (10} is configured to stay stable in one place even when thrown is disclosed.
seed womb (100) comprises: a spherical container (101) that is filled with a mixture of biocompost, micronutrients, etxope:
(103), with or without soil, till about 75%f the container (101). The spherical container (101) comprises: a flat bottom (102),
bottom (102) comprising a biodegradable mesh (1021) that is covered by a biodegradable bottom cover (1022), a small op
covered with biodegradable material (1@ a top portion, and micro pores (108) on the surface of the container (101). Grade
treated seeds (105) of high germinating potential are placed above a separating layer (104). The seeds (105) havife dogl st
are protected from heat, windgdwy rain, animals, and pests. A small space (106) facilitates the germination of the seeds (1C
Figure to be included in Abstract: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184303556%
(19) INDIA
(22) Date of filing of Application :21/09/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : SEED WOMB

(51) International classification :A23K10/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. NAGAVENI ASPALLI
(32) Priority Date :NA Address of Applicant :No-2-74/03, LAXMAN LAYOUT,
(33) Name of priority country :NA RAICHUR - 584103 Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. NAGAVENI ASPALLI
(87) International Publication No NA
(61) Patent of Addition to Application Number ~ :
Filed on :01/01/190(
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

An ultra-portable biodegradable container seed womb (100) with animal and pest repellents disclosed. Said seed womb (1(
comprises a first unit (200) and, a second unit/third unit (300,400). Said first unit (200) comprises: first contaimenihfigéing a
first part that comprising a small opening in its top portion covered with biodegradable cover or cap, a second papritiagconr
closed flat bottom to hold water; the second unit/third unit (300, 400) with micro pores on its surface enclosei®-seisost,
coco peat covered by biodegradable covers. In yet another embodiment, plant cuttings (116) are used instead of sehds to
plants where a tripod with holder and two rings (117) are used to prevent the cuttings from bending. Cordd@teansport wate
to seeds in embodiments deemed necessary.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/02/2019

(21) Application N0.201941004816 A

(43) PublicatiorDate : 01/03/2019

(54) Title of the invention : DESIGN OF A NOVEL STOVE FOR USE WITH VEGETABLE SEED OIL AS FUEL

(51) International classification :F24C5/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sudesh Bekal
(32) Priority Date :NA Address of Applicant :Department of Mechanich Engineel
(33) Name of priority country :NA NMAM Institute of Technology, Nitte Pademane, SH1 Karkal.
(86) International Application No :NA Karnataka, India, Pin cod&74110 Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)SudeshBekal
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT The design of a novel stove for use with vegetable seed oil 104 as fuel and is provided with a fuel tankrevagsi
flow and a three size burners 101 are fixed one above the other with a 3cm of distance toéomphlmstion. The fuel 104 supply
the burner 101 using fuel tank, and the flow the burner 101 holes. (Fig. 1)

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9087



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :22/02/2019

(21) Application N0.201941006993 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : APHRODISIAC COMPOSITION AND MANAGEMENT OF MALE SEXUAL DYSFUNCTION

(51) International classification :A61K36/0(

(71)Name of Applicant :
1)Muhammed Majeed

g;g E;:g:::y Bgf[:éjment No Hﬁ Address of Applicant :19/I & 19/2, 1st Main, 2nd Phase Pe
(33) Nameyof priority country :N A Industrial Area Bangalor860058 Karnataka India
(86) International Application No :NA 2)Kalyanam Nagabhushanam

Filing Date :NA 3)Anjali Pandey
(87) International Publication No :NA (7;%§2ﬁ2905ﬁr\1/|em0r _
(61) Patent of Addition to Application Number  :NA ot

Filing Date ‘NA 1)Muhammed Majeed
(62) Divisional to Application Number :NA 2)Kalyanam Nagabhushanam

Filing Date ‘NA 3)Anjali Pandey

4)Sarang Bani

(57) Abstract :

The present invention discloses a composition for the therapeutic management of maldyséxwnetion and related disorders.
Specifically, the invention discloses a composition comprising®® w/w Withaniasomnifera extract, -18% w/w Mucunaprurien
extract, 510% w/w Coleus forskolii extract, 1P8% w/w Kaempferiaparviflora extract, 0.2% w/w Piper nigrum extract, for use

an aphrodisiac.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007033 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date01/03/2019

(54) Title of the invention : SYSTEM OF INTELLIGENT ADAPTIVE TRANSMODULATION FOR SECURE DATA
TRANSMISSION IN MULTIPLE CHANNELS STREAMING

(71)Name of Applicant :
1)Dr.GIRIRAJ KUMAR PRAJAPATI
Address of Applicant :8, KOTARI NAGAR ,NEAR ASHISI
SCHOOL, GEETAVBHAVAN ROAD, MANDSAUR M.P

(51) International classification ‘HO4N7/0({458001 INDIA, Telangana India
(31) Priority Document No ‘NA 2)SANTHOSH KUMAR ALLEMKI
(32) Priority Date ‘NA 3)Dr.MANDA RAJU
(33) Name of priority country ‘NA 4)KORRA RAVI KUMAR
(86) International Application No ‘NA 5)V.PRAVEEN KUMAR
Filing Date ‘NA 6)MITTAPALLY SADANANDAM
(87) International Publication No " NA T)TAKKITI RAJASHEKAR REDDY
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.GIRIRAJ KUMAR PRAJAPATI
(62) Divisional to ApplicatioNumber ‘NA 2)SANTHOSH KUMAR ALLEMKI
Filing Date ‘NA 3)Dr.MANDA RAJU

4)KORRA RAVI KUMAR
5)V.PRAVEEN KUMAR
6)MITTAPALLY SADANANDAM
7)TAKKITI RAJASHEKAR REDDY

(57) Abstract :

The present invention is related to a system for intelligent broadcastinmteitlyent adaptive transmodulation for secure data
transmission in multiple channedreaming. The Intelligent broadcasting system supports to process a process of switching,
streaming, and amplifying on a mutthannel source including an image, audio, a graphic, a videosnsor information, etc. in
one platform.. The systefuar intelligent broadcasting for system of intelligent adaptive transmodulation for secure data transr
processes the Input data fme@cessing, Mixing, Switching, amplification with having Output Storage & Control system , datak
Input system and mnulti-channel source Output Streaming data for efemnel.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/02/2019

(21) Application N0.201941007037 A

(43) PublicatiorDate : 01/03/2019

(54) Title of the invention : UNIVERSAL WIRELESS AUDIO WEARBLE DEVICE FOR HELMETS

(51) International classification :A61F9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Valadi Krishnan Jaganathan
(32) Priority Date :NA Address of Applicant :House No0.12/5 A, Streétanje gowde
(33) Name of priority country :NA street, TVS Nagar, Edyarpalayam, Coimbatore Tamil Nadu I
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Valadi Krishnan Jaganathan
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The Wireless audio wearable device for helmets provides a thin piezo ceramic speaker for left and right sides to prddunck si
vibrations that are transferred to the helmet surface and . thereby aids in transfer of audio through Bluetooth to sandimusic
conversations in the voice module. .Also provides vbiased functionality to the helmet thereby extends Artificial intelligence (

functionality to the wearer of the helmet.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/02/2019

(21) Application N0.201941006323 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : AIR QUALITY MONITORING DEVICE

(51) International classification :F24F11/3/|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAJARETNAM, Kingsy Grace
(32) Priority Date :NA Address of Applicant :42F, Annamalai Nagar,
(33) Name of priority country :NA Kariyampalayam, Coimbatore Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)RAJARETNAM, Kingsy Grace
(87) International Publication No *NA 2)SUBRAMANIAN, Manikandan
(61) Patent of Addition to Application Number ‘NA 3)GOPAL, Manjaneeshwaran
Filing Date ‘NA 4)BALASUBRAMANIAM, Monisha
(62) Divisional to Application Number ‘NA 5)SARAVANAN, Karthika Aishvarya
Filing Date :NA
(57) Abstract :

The preseninvention relates to the field of atmospheric air quality monitoring and evaluation system by using wireless moni
means. An air quality 5 monitoring system comprises a monitoring device (2) located in a platform (1), cloud serves€3) and
interfece (4) wherein, said monitoring device (2) comprises of plurality of sensors (22, 23 and 24) and control unit (25) ¢onn
said cloud server (3) through wireless communication means (26}1FIG
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/02/2018

(21) Application N0.201841006854 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : MICROBIAL BIOCONVERSION OF CURCUMIN TO CALEBIN A

(71)Name of Applicant :

1)Muhammed Majeed

Address of Applicant :20,Lake Drive, East Windsor,USA,!

08520. U.S.A.

2)Anju Majeed

3)Nooruddin Thajuddin

4)Sivakumar Arumugam

5)Kalyanam Nagabhushanam

. T :AOIN| 6)Furgan Ali
(51) International classification 63/04 | 7)Sebastian John Adams
(31) Priority Document No ‘NA 8)Samuel Manoharan Thomas
(32) Priority Date ‘NA 9)Kulithalai Viswanathan Krishnamurthy
(33) Name of priority country ‘NA 10)Jamsheeda Moothedath
(86) International Application No ‘NA 11)Muthuraman Gnanamani
Filing Date ‘NA 12)Kirankumar Beede
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)Muhammed Majeed
Filing Date :NA 2)Anju Majeed
(62) Divisional to Application Number ‘NA 3)Nooruddin Thajuddin
Filing Date ‘NA 4)Sivakumar Arumugam
5)Kalyanam Nagabhushanam
6)Furgan Al
7)Sebastian John Adams
8)Samuel Manoharan Thomas
9)Kulithalai Viswanathan Krishnamurthy
10)Jamsheeda Moothedath
11)Muthuraman Gnanamani
12)Kirankumar Beede
(57) Abstract :

The present invention discloses a novel endophytic fungi, Ovatospora brasiliensis MTCC 25236 for the bioconversion of
curcuminoids to Calebith and a method for its isolation from the rhizomes of Curcuma sp.. The invention also discloses a ir
the boconversion of curcuminoids to Caleb#using a endophytic fungi Ovatospora brasiliensis MTCC 25236 and bacterial s

Acinetobacter johnsonii and Pseudomonas putida.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941005777 A
(19) INDIA
(22) Date of filing of Application :14/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : ACCIDENT PREVENTIVE OUTOMATIC SIDE STAND RETRIEVE SYSTEM

(51) International classification :B62H1/0( (711))232(;,2{\IA|58“|\/CI,2ES
g;g E:g:::y Bgf[:éjment No Hﬁ Address of Applicant :NO: 12, GANESH NAGAR, NEAR
(33) Nameyof priority country ‘NA NEHRU NAGAR, CIVIL AERODROME POST,
(86) International Application No ‘NA COIMBATORE-641014. Tamil Nadu India
Filing Date ‘NA 2)SIDDHAfRTH.K .
(87) International Publication No *NA (712))238982’\'":(\/832; S
(61) Patent of Addition to Application Number ‘NA .
Filing Date ‘NA 2)SIDDHARTH.K
(62) Divisional to Application Number ‘NA jg\S/ERh?E’\ISﬁ”\\l/GH'B
Fiing bate NA 5)SURESH KUMAR.P
(57) Abstract :

The incident due to side stand engagdile riding may leads to damages to the vehicle and the person who involved in it. The
present system is one of the simplest method that is been engaged directly with the gear system which is not exteridedydnr
most of the cases. Along with #hihere are redundancy system also incorporated to avoid accidents during any circumstance
components would be incorporated over the existing two wheelers also.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007143 A
(19) INDIA
(22) Date of filing of Application :23/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : AUTOMATED WEATHER SYSTEM FOR THE DETECTION OF AIR POLLUTANTS AND
MEASURING METEOROLOGICALPARAMETERS

(71)Name of Applicant :
. s . 1)Dr. MOHAMMED WAAIZ
EgB :Dnrti%rr?tatg)giﬂzﬁllf\ll%atlon 1521N33/0‘ Address of Applicant :52/121/A, Near KingMarket, Fort,
(32) Prioritz Date :NA Kurnook518001, Andhra Pradesh, India. Andhra Pradesh Inc
(33) Name of priority country ‘NA g;g: EIYI\'/?ESEBD(I)’\(I)I;(BX;)HA
(86) International Application No ‘NA .
Filing Date ‘NA 4)Dr. SUSMITHA VALLI GOGULA
(87) International Publication No *NA (7‘2))3;56'} Iéﬁlnsvl;’r\:g rREDDY
(61) 'I:iﬁ;egnltjgft:ddltlon to Application Number Hﬁ 1)Dr. MOHAMMED WAAIZ
2 o : 2)Dr. RIYAZUDDIN. Y. MD
(62) II:Dill\i/r::yc[))n:tleto Application Number Hﬁ 3)Dr. G. MAHABOOB BASHA
9 ’ 4)Dr. SUSMITHA VALLI GOGULA
5)Dr. K. KRISHNA REDDY
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards an automated weather system for the detectiots of
and measuringneteorological parameters (depicted in FIG. 1) comprising of: sensors connected to an arudino MEGA ADK
sensors comprise of: a temperature sensor configured to measure an ambient temperature using a thermistor whose resist
configured to varyith the change in the ambient temperature; a pressure sensor configured to measure a barometric press
converting absolute atmospheric pressure into a linear proportional voltage; a relative humidity sensor configured ttheneast
relative humidityin the air by using a unique capacitive sensor element ; a-chaltinel gas sensor configured to detect pollutan
gases in the ambient air, and the outports for the sensors are interfaced to Arduino through a base field using 12Gsbus whic
configuredto provide necessary slots.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007159 A
(19) INDIA
(22) Date of filing of Application :23/02/2019 (43) Publication Date : 01/03/2019

(54) Title ofthe invention : INTEGRATED HEAD WEAR AND NOSE MASK FOR WORKERS OF JUTE MILL AND AQUA
FOOD PROCESSING INDUSTRIES

(71)Name of Applicant :
1)K.SIVA SANKAR
(51) International classification :A42B Address of Applicant :RAMACHANDRA COLLEGE OF
1/00 [ENGINEERING, NH5 BYPASS ROAD, VATLURU, ELURU,
(31) Priority Document No :NA |ANDHRA PRADESH,INDIA, PIN CODE534 007. Andhra
(32) Priority Date :NA [Pradesh India
(33) Name of priority country ‘NA 2)T.N.V.RAMA SUBBARAO
(86) International Application No ‘NA 3)N.P.S.PANNAGESH
Filing Date ‘NA 4)D.LIKHITHA
(87) International Publication No *NA 5)K.RADHAKRISHNA
(61) Patent of Addition to Application Number :NA | (72)Name of Inventor :
Filing Date :NA 1)K.SIVA SANKAR
(62) Divisional to Application Number ‘NA 2)T.N.V.RAMA SUBBARAO
Filing Date :NA 3)N.P.S.PANNAGESH
4)D.LIKHITHA
5)K.RADHAKRISHNA

(57) Abstract :

In this invention is to provide the best faculity of special persion who betorigdia, an integrated head and nose wear for jute |
workers and food processing workers in india, Andhra Pradesh region is single unit which provide both protection frowetas
temperature. An integrated head and nose wear for jute mill veoakel food processing workers in India, Andhra Pradesh . The
processing and preservation activities are done at very low temperatures even though the these work is done by the autonr
machinery, the initial unloading process, cleaning, loadingsante other activities use the help of unorganized workers . India
Andhra Pradesh region generally is of high temperature region, the workers un able to tolerate low temperatures isititidy ar
from various health issues.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007225 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : A NOVEL METHOD FOR MASS PRODUCTIAN 28 DIAPTER POLYCARBONATE Bl
ASPHERIC LENS FOR INDIRECT OPHTHAL

(51) International classification :G02B27/0t|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R. JOSEPH BENSINGH
(32) Priority Date :NA Address of Applicant :J 65, GNANA VINAYAGAR KOIL
(33) Name of priority country ‘NA STREET, MMDA COLONY, ARUMBAKKAM, CHENNAI-600
(86) International Application No ‘NA 106, TAMILNADU, INDIA. Tamil Nadu India
Filing Date ‘NA 2)Dr.S.RAJENDRA BOOPATHY
(87) International Publication No NA 3)Dr.C. JEBARAJ
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)R. JOSEPH BENSINGH
(62) Divisional to Application Number ‘NA 2)Dr.S.RAJENDRA BOOPATHY
Filing Date ‘NA 3)Dr.C. JEBARAJ
(57) Abstract :

Fabrication of plastic optical components by injection moulding has long been used for its lightweight, high volumecast tow
capabilities over traditional glass optics. Due todbmplicated rheological behaviour of polymers, the quality characteristics of
injection moulded products are highly unpredictable. In the present invention developed a novel method for fabrication of
polycarbonate 28 Diaper lens using injection mouldiraress for indirect ophthalmoscopy in large quantities with low cost. Th
technology development includes novel design afdpheric lens for plastic polycarbonate material, prediction of anisotropic
shrinkage values for mould compensation, design of meitldnovel conformal cooling system, feed system, fabrication of mot
cavities with aspheric profiles using SPDT process, fabrication of polycarboregphamric lens, evaluation of surface quality anc
optical performance. Also developed optimal injectprocess parameters using numerical simulation and optimization technig
minimal volumetric shrinkage and warpage. Thagpheric lens designed and developed mould with conformal cooling systen
Polycarbonate 28 Diaper lens fabricated by injectimiding process and evaluated their surface and optical performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931001787 A
(19) INDIA
(22) Date of filing ofApplication :15/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : APPARATUS FOR CLENCHING DENTAL SUCTION TUBES

(51) International classification :A61C3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Siksha 'O' Anusandhan (Deemend To Be University)
(32) Priority Date :NA Address of Applicant :15, Khandagiri Square, Bhubanesw
(33) Name of priority country :NA 751030, Odisha, India.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Sangram Kumar Panda
(87) International Publication No :NA 2)Dr. Gopal Krishna Choudhary
(61) Patent of Addition to Application Number ‘NA 3)Dr. Abhijita Mahapatra
Filing Date ‘NA 4)Dr. Abhilash Mohapatra
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an apparatus for clenching dental suction tubes for providing easy manoeuvrabilityiaf the <
tubes by a dentigtr an operator, eliminating the need of an assistant, comprising of a moveable frame assembly 1, wherein
1 is coupled to at least two wheels 7; a pole 2 engaged to the frame 1; a first arm 3 and a second arm 4 connectedbycathe p
hinge 5,wherein the hinge 5 acts as a pivot, permitting the arms 3,4 to swing up and down; and plurality of straps 6 engage
first arm 3 and second arm 4, wherein the straps 6 are adapted to secure the suction tube 11 to the apparatus.

No. of Pages 11 No. of Claims : !

The Patent Office Journal No. 09/2019 Dated 01/03/2019 9097



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931001980 A
(19) INDIA
(22) Date of filing of Application :16/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : COATING DEVICE FOR BIOMEDICAIMPLANTS

(51) International classification :A61C3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Siksha 'O' Anusandhan (Deemend To Be University)
(32) Priority Date :NA Address ofApplicant :315, Khandagiri Square, Bhubanesw
(33) Name of priority country :NA 751030, Odisha, India.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Tapash Ranjan Rautray
(87) International Publication No :NA 2)Subhasmita Swain
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The device for applying a uniform coating on the surface of biomedical implants inclddggeasing brush and a cap. The brush
includes a barrel 3 with a squeezable body for holding a coating composite, a ball 6 enclosed in the barrel for provigérgeitpr
to the coating composite, a brush head 7 with bristles 8 extending radially dtineseform for dispensing the coating composite
when the barrel is squeezed. The cap 2, consisting of a UV light source 9 and a UV light switch 10, mounted on thediméesit 1
the bristles before using it.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931001981 A
(19) INDIA
(22) Date of filing of Application :16/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : ADJUSTABLE DENTAL DEVICE

(51) International classification :A61C3/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Siksha 'O' Anusandhan (Deemend To Be University)
(32) Priority Date :NA Address of Applicant :15, Khandagiri Square, Bhubanesw
(33) Name of priority country :NA 751030, Odisha, India.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr Ruchi Bhuyan
(87) International Publication No *NA 2)Dr Sanat Kumar Bhuyan
(61) Patent of Addition to Application Number ‘NA 3)Sidhant Bhuyan
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an adjustable dental device 8 for use in dertisfyising at least two opener bars 1 having rut
pads 2 placed at their ends, wherein the opener bars 1 are hinged and opens/closes up to a predefined limit, at Ie&st two a
associated with the bars 1 to assist in opening/closing of the openér balsast one screw 4 coupled to the arms 3, wherein th
screw 4 is rotated manually to provide motion to the arms 3, at least one digital scale attached to the screw 4 fortheasuring
distance between the opener bars 1, at least one digital disptem&cted to the digital scale for displaying the distance betwee
opener bars 1, at least one handle 6 mounted on the screw for assisting in manual rotation of the screw 4.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201931001982 A
(19) INDIA
(22) Date of filing of Application :16/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : MULTIFUNCTIONAL COATING FORMULATION AND A METHOD OF PREPARATION
THEREOF

(51) International classification :A61B17/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Siksha 'O' Anusandhan (Deemend To Be University)
(32) Priority Date :NA Address of Applicant :15, Khandagiri Square, Bhubanesw
(33) Name of priority country :NA 751030, Odisha, India.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Tapash Ranjan Rautray
(87) International Publication No NA 2)Subhasmita Swain
(61) Patent of Addition to Application Number ~ :NA 3)Saswati Mishra
Filing Date ‘NA 4)Sibanarayan Rath
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The multifunctional coating formulation for implantable medidavices includes strontium hydroxyapatite bioceramic material,
mesoporous silica, a silver compound, a natural resin, a terpene compound, a natural and synthetic hydropillic polymeér cor
together for promoting osseointegration and preventing infeofiamplantable medical devices has been described herein, incl
the method of preparation. The biocermaic material, silver compound, natural resin and silica are mixed to obtain a compo:t
mixture. Then a binder solution prepared by mixing naturbimper and synthetic polymer is added to the composite mixture. Tt
mixture is homogenized by adding a terpene compound and one or more biologically relevant organic solvents are addeilet
present coating formulation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/01/2019

(21) Application N0.201931002118 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : NOVEL METALLIGOXICAM COMPLEXES ANDMETHOD OF SYNTHESIZING THE SAME

(51) International classification :A61K31/0(
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)Dr. Souvik Roy
Address ofApplicant :NSHM Knowledge Campus, Kolkata
Department of Pharmacy 124 B. L. Saha Road, \Besgal,

(33) Name of priority country :NA India

(86) International Application No ‘NA 2)Dr. Balaram Ghosh
Filing Date ‘NA 3)Tania Chakraborty

(87) International Publication No :NA 4)Torsha Ghosh

(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Souvik Roy

(62) Divisional to Application Number ‘NA 2)Dr. Balaram Ghosh
Filing Date ‘NA 3)Tania Chakraborty

4)Torsha Ghosh
(57) Abstract :

The embodiments of the present invention relate to ruthenium metal based oxicam complexes. The Ruthenium metal isa r
transition metal. The oxicams are a class of NSAIDs. The present invention also praviete®d of synthesizing the ruthenium
metal based oxicam complexes. The ruthenium metal oxicam complexes are higtokidami properties and a promising metal

based antcancer drugs.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201931003386 A
(19) INDIA
(22) Date of filing of Application :28/01/2019 (43) Publication Date : 01/03/2019

(54) Title of the invention : UNIPOLAR COIL ARRANGEMENT MEETHOD FOR IMPROVING THE COUPLING FACTOR
AND REDUCING THE ELECTROMAGNETIC EMISSIONS IN WIRELESS POWER TRANSFER SYSTEMS AND A COIL
THEREOF

(51) International classification :HO2P6/0t| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY GUWAHATI
(32) Priority Date :NA Address of Applicant :GUWAHAT-781039 ASSAM,INDIA
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)GAUTAM RITURAJ
Filing Date ‘NA 2)PRAVEEN KUMAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a methodafsangement of the unipolar transmitter or receiver coils for improving the couplin
factor as compared with conventional coil system of sameérghlttances and outer dimensions in wireless power transfer syst
this invented method, two swdwils: auter coil(4) and inner coil(5) (both are-eaial and ceplanar) are connected in series both
electrically and magnetically making a coil structure(3). Using the computer simulation software, the coil parametgtsIig,
Nout, Nin, Cgx, and Cgy) amptimized to achieve the maximum coupling value without changing the initially selected self
inductance for commonly used coil shapes, such as rectangular, square, and circular. In addition, the outer dimensions of t
conventional coil(l) can be reducéat the same coupling value and selfluctance. Moreover, the invented coil structure(3) redt
the electromagnetic emissions (peak leakage magnetic flux density) nearby the coil system as compared with the coaNentir
system
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831038755 A
(19) INDIA
(22) Date of filing of Application :12/10/2018 (43) Publication Date : 01/03/2019

(54) Title of the invention : AN AIR CONDITIONING AND ROOMIEATING SYSTEM.

(51) International classification :F24D11/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHEIKH NAZIMUDDIN
(32) Priority Date :NA Address ofApplicant :S/O: SHEIKH SAHADAT ALI C/O:
(33) Name of priority country ‘NA KHADIZA ELECTRICALS, 18, PARSEE CHURCH STREET,
(86) International Application No ‘NA NEAR MAYUR CINEMA, BESIDE DTDC, KOLKATA-700001
Filing Date ‘NA West Bengal India
(87) International Publication No *NA 2)MR. GAUTAM BAKSI
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SHEIKH NAZIMUDDIN
(62) Divisional to Application Number ‘NA 2)MR. GAUTAM BAKSI
Filing Date :NA
(57) Abstract :

This invention relates to an air conditioning system and in particular, this invention relates to an air conditioningssiygtem
nonconventional source. It can be powered with unconventional energy sources. This invention also relatesoiodéivaing
system wherein a solid state device is used to cool down the heat sink during cooling and warms up the heat sink dgri@mé:
switch turns the device into either cooler or heater. More particularly, this present invention relates twaditioning system
wherein Air is flown through the heat sink to make the air cool during cooling and to make the air cool warms duringrheatin
device also removes dust from room air making the room air cleaner to breath. Furthermore,ritiisiniso relates to an air
conditioning system which has the beneficial effects of having safety and reliability and reduce artificial technicdkaetitlence
improve product quality. Reduce adverse effect on environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1135/KOL/2014 A
(19) INDIA
(22) Date of filing of Application :05/02/2015 (43) Publication Date : 01/03/2019

(54) Title of the invention : FUNCTIONAL, COST EFFECTIVENVIRONMENTAL FRIENDLY INNER PACK PRODUCT
HOLDER / PACKAGING FOR FOOD PRODUCTS

(51) International classification :A21D6/00 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BRITANNIA INDUSTRIES LTD
(32) Priority Date :NA Address of Applicant :5/1/A, Hungerford Street, Kolkata
(33) Name of priority country :NA 700017, India
(86) International ApplicatiotNo :PCTII (72)Name of Inventor :
Filing Date :01/01/1901| 1)MISHRA, Shashi Bhusan
(87) International Publication No *NA 2)VILLE, Pascal
(61) Patent of Addition to Application Number ‘NA 3)NEMA, Sudhir
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57)Abstract

The present invention relates to inpaick product haler as a primary packaging. Theesent invention more particularly relates 1
improved inner packs wherein reduaadount of packaging material is utilized in the production of inner pack which
optimizes the cost and to make the productiovironment friendly while stilachieving functional requirements of the inner pack
to keep the product intact duringansportation, avoid damage from-sleapng, breakage and damage todkaracteristics.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller dPatents at the appropriate office against the grant of
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711029960 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : A SELFALIGNING APPARATUS FOR EYE DROP APPLICATION WTIH SEE THROUGH
WINDOW AND A VIEW POINT

(51) International classification :A61B3/1z|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MACHAIAH M.D
(32) Priority Date ‘NA Address of Applicant :R43, 1ST FLOOR SUSHANT LOK
(33) Name of priority country ‘NA 1, GURGAON HARYANA-122001, INDIA Haryana India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MACHAIAH M.D
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an eye dropper device (100) for administering liquids such as eye drops from an eye drop t
container into the humagyfe. The eye dropper device (100) includes an eyecup solely designed for the purpose of eye wast
securely settles on the users eye orbit. The eyecup also includes a transparent window (108) on both sides of theidsiyignd
display of tle installation process and also facilitates light to pass through. The eye dropper device (100) is specifically deve
users or eye patients who struggle to apply eye drops without any assistance. The present invention is a simple dexiuéitghi
better stability and a higher precision in the installation of the eye drops. Further, the eye dropper device (100)eztsures g
flexibility for the usage of the different sizes of eye drop bottles available in the market.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711029961 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : AUTO FLUSHING SYSTEM UTILISINBEUSABLE USED WATER AND FLUSHING

. e :EO3C|(71)Name of Applicant :

(51) International classification 1/02 1)MR. M. LALLA
(31) Priority Document No :NA Address ofApplicant :C/O SMT. KALAWANTI & HASSAN
(32) Priority Date :NA |AND LALIA MEMORIAL TRUEST R-728, NEW RAJINDER
(33) Name of priority country :NA [NAGAR, NEW DELHI-110060, INDIA Delhi India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)MR. M. LALLA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

My innovation is based on principles of Hydraulics & siphon damsconstructed for storing water and hydlectricity is producec
utilizing flow of water. | have raised wadtasin height to approx 1000cm from ground level and utilizing waste water from wa
basin (duly filtered)for flushing purpose using an autoHing tank which operates automatically (siphon system) when water l¢
flushing tank reaches a particular height/level. Also, instead of washing cloths on ground 0 level, clothes would bensastieet
platform (1000 cms approx)and waste watenfrwashing will be saved in a horizontal tank-@®Gcms depth). This tank is used a
backup tank during peak hour requirement to make flushing tank ready for back to back use. provision exist in my system f
adjusting quantity or flushing water by alteg size of flushing tank as per requirement. At community toilets at village level/vill
well/hand pump/Dharamshalas/Religions places, just multiplication of single system shown in enclosed drawing/photograpl
be needed My innovation/system-gasily affordable costdoes not require power/electricityrassle free no special
maintenancés required no special equipment/tool needed for construction
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/08/2017

(21) Application N0.201711029987 A

(43) Publication Date : 01/03/2019

(54) Title of the invention : AN AUTOREPLACEMENT SYSTEM FOR DRINKING WATER CANE

(51) International classification :CO02F1/4«(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMITY UNIVERSITY
(32) Priority Date :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(33) Name of priority country ‘NA SECTOR125NOIDA UTTAR PRADESH201313, INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)ANITA THAKUR
(61) Patent of Addition to Application Number ‘NA 2)ASHISH YADAV
Filing Date ‘NA 3)NAVODIT SHARMA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides the system comprises a water cane with ultrasonic sensor, puniessingrising microcontrol
unit, timer, alarm and display (GUI). The proposed system is to be implemented for auto replacement of drinking water can
notification which is used in corporate offices, schools, institutes and big set ups. Replacementfctified via messages/ alel

on hand held device to cane operator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711030005 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : AUTOMATED SELHHEALING OF A COMPUTING PROCESS

(51) International classification :G06F11/0'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Accenture Global Solutions Limited
(32) Priority Date :NA Address of Applicant :3 Grand Canal Plaza, Grand Canal
(33) Name of priority country :NA Street Upper, Dublin 4, Ireland Ireland
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)SHARMA, Sunil
(87) International Publication No " NA 2)PALEM, Rajendra Venkata
(61) Patent of Addition to Application Number ‘NA 3)AGARWAL, Amit

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, for receivingtra
for multiple datasets that include information about a computing process. The training data is receivegatiagcsystem that
includes a data manager, a data classifier, and a machine learning (ML) system. The data classifier annotates thia teaitiei
associated with a particular dataset and as being descriptive of computing processes exectdet togpsactions. The ML syste
receives the annotated training data and data about a transaction operation of the system, trains a predictive medel to gen
prediction data that indicates a runtime condition of the system, and provides the prelditztitma process automation module @
the system. The module executes process automation scripts to remediate the computing process, where the computing pi
executed by the system to perform the-teake transaction operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711029645 A
(19) INDIA
(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : AUTOMATED REGULATORYOMPLIANCE FOR INSURANCE

(71)Name of Applicant :
1)Accenture Global Solutions Limited
(51) International classification :HO4B7/0( Address of Applicant :3 Grand Canal Plaza, Grand Canal
(31) Priority Document No :NA Street Upper, Dublin 4, Ireland Ireland
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)ASHLY, Peter
(86) International Application No ‘NA 2)RAJAGOPALAN, Srinivasan Krishnan
Filing Date ‘NA 3)KAMALAKANNAN, Venkatesan
(87) International Publication No :NA 4)PRAKASH, Anand Yesuraj
(61) Patent of Addition to Application Number ‘NA 5)CHANDRAN, Manikandan
Filing Date ‘NA 6)PARAMASIVAN, Thangaraj
(62) Divisional to Application Number ‘NA 7)JALAJAM, Sivasubramanian Arumugam
Filing Date ‘NA 8)MUTHU, Loganathan
9)VARGHESE, Vinu
10)VISWANATHAN, Kumar

(57) Abstract :

Methods, systems, and apparatus, including computer programs encoded on a computenatiimageare described that enable
identifying an insurance information associated with a property, retrieving one or more compliance rules related tarthe insul
information, automatically determining, based on the one or more compliance rules, whethsutance information has a
compliant status or a necompliant status, in response to determining that the insurance information has-toenpdiant status,
processing the insurance information, based on one or more exception rules, to generaptimm @aiver including a plurality of
waiver parameters, applying the plurality of waiver parameters to a waiver model to determine a waiver confidence beses] ¢
on the waiver confidence score selectively generate an insurance certificatepiapibey.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/08/2017

(21) Application N0.201711029675 A

(43) Publication Date : 01/03/2019

(54) Title of the invention HYDRAULIC CHUCK

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:FO1K15/0(
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)WU, HSUAN-LUNG
Address ofApplicant :NO. 46, LE-TIEN LANE, FENG-SHU
LI, NAN-TUN DIST., TAICHUNG CITY, POSTAL CODE: 40¢
TAIWAN Taiwan
(72)Name of Inventor :
1)WU, HSUAN-LUNG

(57) Abstract :

A hydraulic chuck includes a chuck body (10), a fixed seat (20), a rotary sean(B8)plurality of flexible seal members (40). Th
fixed seat (20) is fixedly mounted to the chuck body (10). The rotary seat (30) is rotatably mounted to the fixed seht (20) a

cooperates with the fixed seat to define a gap (90) therebetween. Eaelsedtimembers (40) has a first annular segment (42)

fixedly mounted to the fixed seat (20), a neck segment (41) extending from the first annular segment (42) and throu@®jhe ¢
and a second annular segment (43) connected to an end of the necitgdgdindistal from the first annular segment (42), and

disposed adjacent to the rotary seat (30). (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711029681 A
(19) INDIA
(22) Date offiling of Application :22/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : NUMERIC KEYPAD DEDICATED FOR BIOMETRIC AUTHENTICATION

(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMITY UNIVERSITY
(32) Priority Date :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(33) Name of priority country ‘NA SECTOR125 NOIDA UTTAR PRADESH201313, INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SAURABH SINGH
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Keystroke dynamics based authentication has been attracting researchers for along time; Most of the reported workusiogse
keystroke timing data for authentication. Although, considerable amount of weiaged in the field of keystroke dynamics bas
authentication, accuracy has always been significantly low as compared to other biometric systems. Proposed desigeraf th
touchpad will collect users finger touch point related spatial informatiaddition to the timing data, for the improved accuracy.
invention relates to a system and method for authentication, to provide controlled access to a secured resource, kinanglyzi
and spatial data provided by the user when user entergyé RN by tapping on the proposed numeric touchpad dedicated for
purpose. The design of the touchpad ensures that user enters PIN through touchpad using predetermined fingers only for |
accuracy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711029705 A
(19) INDIA
(22) Date of filing of Application :22/08/2017 (43) Publication Date : 01/03/2019

(54) Title of the invention : CERAMIC MATRIX COMPOSITE OF FERRITE AND FERROELECTRIOMPOUND AND A
METHOD OF SYNTHESIS THEREOF

(51) International classification :C04B35/49!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY (BANARAS
(32) Priority Date ‘NA HINDU UNIVERSITY), VARANASI
(33) Name of priority country :NA Address of Applicant :Varana&21005, Uttar Pradesh, Indi
(86) International Application No ‘NA Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PRADIP KUMAR ROY
(61) Patent of Addition to Application Number :NA 2)SK SADDAM HOSSAIN
Filing Date ‘NA
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(57) Abstract :

The present invention provides a methodyithesis of polycrystalline ceramic matrix electromagnetic nano composite compc
having formula x[NiyCuly-zZnzFe204] + (&x)[Bal-pSrpTiO3]wherein 0= x =1, 0.1=y =0.4, 0.4= z =0.7, and 0.1=p =0.5 for
developing ferroelectric characteristics in th& sanocrystalline ferrites which is less expensive, requires low annealing and s
temperature, maintains high stoichiometry of the product with purity and feasible technology for utility in Electromagnetic
interference filters.
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(57) Abstract :

The present disclosure relates to the field of functional foods in general. Particularly, the present disclosure rp&dasttbased
food product and method pfeparation thereof. The peanut based food product comprises peanut, sweetener, flax seed and
botanical phytoconstituents enriched with polyphenols. The botanical phytoconstituents of the food product are pomegrana
extract and Terminalia ama bark extract, which are rich in antioxidants and capable of scavenging Reactive Oxygen Specie
food product is rich in energy, micronutrients, vitamins,-atriéss and anfatigue property which is not available in commercially
available energhpars.
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